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C. F. of s. 50. 
(posted ide 
-ll'O 	No 

ated 	
.1979 	Learned counsel Mr.J3.K.Sharrn 

• Tfor the applicant. Learned Addi, 

C.G,S.C. Mr.G.arma for the resx-

;. 	dents. 

2 	 Heard Mr.B.K.&harrna for 

ssion. Perused the applicatio n 

reUefs sought. Application ii 

I-u 	 dmitted, Issue notice on tLc  rft- 

pondents by reg1stred post. 	. 

iWrjtten statement within six wee 

£aist on 30-8-96 for written state 

	

7 	 / 	mont and further orders. 

Mr.G.Sarma opposes the ineri 
/Vo y 7*_ 	prder prayer. Heard counsel of tL 

artes on interim relief prayer. 
'3'2ot- 	C 	

operation of Establishment 0 

rdor No.137/96 dated 11-7-'96  

~nnexure 6, will rnain suspended 
• 	- Üii disposal of this appUcation- 

i-h 	 4n so far as it relates to the 
17 	 - r 	 -1 	app1cant. - 

I 	 . 	 im 	• 	 - J4onbr 

- 	 • 	 --- 	 \_ 	- 
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I • 	 '•,' 
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O.A. 127 of 1996 

	

30.8.96 	Mr. N.K. Choudhury for Mr. B.K.Sharma 

for the applicant., 

Mr. G.Sarma, Addl.C.G.S.C. ,  for the 

.

respondents. 

Written statement has not be submitted. 

List for written statement and further 

order on 26.9.96 as prayed by Mr. G.Sarrna. 

. 	 S  

c9i- 	 3 	 Membr 
-p.- 

trd 

tr  
26.9.96 	 Mr. 	G.Sarma, .Addl.C.G.S.C. 	for the 

respondents. 

No written statement has beei- ubmitted. 

List for written statement .and.further 

orders on 18.10.1996. 	 -. 

Member 

trd 

	

18.10.96 	 None for the applicant.' 

Mr.. GSarrna, Add1. C,G.S.C., for the 

respondents. 

Mr. Sarma prays for further time to 

file written statement. 

List for written statement and further 

on on 2.12.1996. 

'S 

Member 

trd 

';• 	r- 	 -. 	S 
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2.12.96 	 Learned counsel Mr S. Sarma 

the applicant. Written statement has not been 

submitted by the respondents. 

2- 	j-k zw 	4-cJL -m List for written statement and further 

k(th 	b-e 	 * 	 orders on 1.1.1997. 

áer 

nkm 

1-1-97 	Learned counsel Mr..S.ar[fla for 
the applicant. Leave note of Mr.G.Sarma 

Addl.CG.S.C. Written statement has not 

been submitted. 

eP olf 	 List for written statement and 

11 	 further order on 28-1-97. 

Memr 

7 	 im 

H' 

28.1.97 	Mr. B.K. Sharma, learned counsel for tht 

applicant is present. 

Learned Addl.C.G.S.C. Mr. G.Saa,is 

present for the respondents. 

Mr. G.Sarma prays for further 3 weeks 

time for filing written statement and he4_ 

submits that the written statement has already ' 

been prepared and it is only to be signed. ( 

Several adlournments has been given. We are not ? 

inclined to?*give  any further adjournment. For 

the ends of justice as a last chance one week 

time is granted. 

List for further order on 5.2.1997. 

Cd 
Member 	 Vice-Chairman 

trd 	... 	 -. 

5.2.97 	Let this case be listed on 7.2.97. 

2- 	 6- 
M b 	 Vice-Charmafl er 

nkm 	

em 	. 

All 

k 	C / 
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12.2.97 Let this case be listed for hearing on 

 

10.3.97. 

,Qtq &—WV\ 	
t-cQ 	nkm 
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Vice-Chairman 

Mr B.K. Sharma, learned counsel fot U 
the applicant and Mr G. Sarma, learned Add!. 

C.G.S.C. are present. Three weeks time allowed 

to Mr G. Sarma to receive instruction. 

List it on 2.4.97 for hearing. 

Meer 

nkm 

31.3.97 	Let the case be listed on 11.477or 

hearing. 

- 	
Nember 	 Vice-Chàjrrrn 

1] 

I 
	

trd 

11.4.97 	On the prayer of the learned counsel for 

the parties this case is adjourned for hearing to 

16.5.97. 

~x , 
VGirma 

nkm  

tv- 

16.5.97. 	Left over.Liist on 17.7.97 for 
hearing. 

j' .  
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M er 	 Vice-Chairman 

nkm 
VI( 	•3 !'7 
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26.11.97 	 The learned counsel for the parties submit 

that the case is ready for hearing. List it for 

hearing on 9.2.1998. 

• 	 MerrF 	 Vice-Chairman 

nkm 

'I 

9.2.98 	Let the case be listed for hearing 

on 19.5.98. 

• L 
	

, 	
Memr 	 Viairan 

pg 

2LOP",
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.27.7.98 	 On the prayer of L4r G. Sarma 

learned Addi. C.G.S.C., this case i 

S 	
adjourned till 29.7.98. 

Me4rfte—rVice-Chairm 

nkm 	 / 
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Z8x2x*g 	Mr J.L.Skar 1 1earned counsei/r the 

	

applicant i/unable to attend 	Tribunal 
due to hIpersonai.djffjcu'. Mr M.chan 
da rnad9/a mention on hi,'beha1f. 

/ 

)4st on 19.8.98 

	

29 .7.98 	On the prayer of Mr G.Sarrna, learned 
Addl.c.o.sc  th case is adjoued th' L 
4.8.98. 

3 	 CX4,__ .1 

Men er 	 e-Chairman  

TTT 42 
•' • -____ • 

	 __ 	 et 

L 	 ' 

'. 

	

11.8.98 	-Heard the learned counsel for the 
parties. Hearing concluded. Judgment 

/ 	 deliverd in open court, kept in separate 
sheets. The appiciation is disposed of. f) ,' 	 No order as to costs. 

L/L 	 S 

Meffiber 	• 	 Vice-Chairman /# A$ 	nkm 	 S  
r 	 • 

NO 	3? / 	 • 	 S 
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CENTRAL ADMINISTRATIVJ TRIE UNAL 
GU,1.A,"Lz, 	BENCH. : : :GU1TAHATI-5. 

O.A..No, 127 	of 1996 

DNI' E OF DECISION. 11-8.1998  

H Shri S.C. Roy 	
(PTITIoR(s). 

Mr B.K. Sharma and Mr S. Sarma 	 VOCATJ FOP THE 
PE.T IT ION.R ( s ) 

VERSUS 

Union of India and others 	 RESPONDENT(S) 

Mr, G. Sarma, Addi. C.G.S.C. 

THE HONBLE MR JUSTICE D.N. BARUAH, VICE-CHAIRMAN 

THE HONBLE MR G.L. SANGLYINE, ADMINISTRATIVE MEMBER 

Whether Reporters of local papers may be allowed to 
see the Judgment ? 

To be referred to the Reporter or not 7 

whether their Lordships wish to see the fair copy 
of the judgment 7 

Whether the Judgment is to be circulated to the other 
Benches 7 

Judgment delivered by FiOn'ble ice -Chairnir 

U 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No.127 of 1996 

Date of decision: This the 11th day of August 1998 

The Hon'ble Mr Justice D.N. Baruah, Vice-Chairman 

The Hon'ble Mr G.L. Sanglyine, Administrative Member 

Shri Su.bash Chandra Roy, 
Lower Division Clerk, 
Office of the Custom Preventive Division, 
Guwahati 	 Applicant 

By. Advocates Mr B.K. Sharma and 
Mr S. Sarma. 

- versus - 

The Union of India, represented by the 
Secretary to the Government of India, 

Ministry of Finance, 
NewDelhi. 	. 	. 
The Commissioner of Customs (Preventive), 
N.E.R., Shillong. 

• 3. The Asstt. Commissioner (Headquarter), 
Customs & Central Excise, 	. 	. 
Shillong. 

4. The Assistant Commissioner of Customs, 
(Preventive Division), 
Guwahati. 	 Respondents 

• By Advocate Mr G. Sarma, Addl. C.G.S.C. 

0 .R D E R 

BARUAH.J. (v.C.) 

In this application the applicant has challenged 

the Annexure 6 order dated 11.7.1996 issued by the 

Assistant Oommissioner (Headquarter), Customs and Central 

Excise, Shillong, cancelling the promotion order 

No.68/1996 dated 26.3.1996 on the ground that the 

applicant did, not complete the tenure of five years in 

Group 'D' cadre.' . 



• 	 :2: 

2 
7 	2. 	Facts for the purose of disposal of this 

application are: 

The applicant, at the material time, was a Group 'D' Sepoy 

at Jorhat working under the Collector of Customs and 

Central Excise, Shillong. Prior to that he ;was in the 

Army for the period from 28.10.1976 to 14.6.1986 in Corps 

of Signals. On 23.4.1992 Annexure 1 programme for 

selection to the post of LDC was issued by the 

Administrative Officer, Customs and Central Excise, 

Jorhat. In •  the said Annexure 1 programme a list of 

candidates was also enclosed and the applicant's name 

appeared at serial No.9 in the said list. This promotion 

was to be given from amongst the Group 'D' Sepoys against 

the 10% promotional quota. The applicant appeared in the 

examination. By Annexure 2 order dated 31.8.1992 the 

result of the examination was declared. In the said 

Annexure 2 result the applicant was declard passed and his 

name appeared at serial No.33. Though the result was out 

as far back as 1992 the applicant and the other persons 

were promoted only in 1996 by Annexure 3 order No.68/1996 

dated 26.3.1996. Accordingly the applicant was posted as 

LDC at Guwahati.. Pursuant to Annexure 3 order of ,  pro-

motion the applicant joined the promotional post by 

Annexure 4 joining report dated 28.3.1996.  Thereafter by 

Annexure 5 order dated 25.4.1996 his. scale of pay was 

fixed from Rs. 950-1500/-. He continued to work as such for 

abouttwo months till July 1996 when the impugned Annexure 

6 order dated 11.7.1996 was passed. On receipt of the 

said Annexure 6 order the applicant immediately approached 

this Tribunal by filing the present application. This 

• Tribunal by order dated 19.7.1996 stayed' the impugned 

Annexure 6 order and on the strength of the stay order 

granted by this Tribunal the applicant is still 
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i .  

working in the promotional post. 

In due course the respondents have entered 

appearance and filed written statement. In their written 

statement the respondents have resisted the claim of the 

applicant' on the ground that his appointment by promotion 

was irregular as he did not complete five years of regular 

service in Group 'D' cadre at the time of selection. 

However, it is not disputed that, on the date of 

appointment the applicant had completed five years 

service. 

We have heard Mr B.K. Sharma, learned counsel for 

the applicant and Mr G. Sarma, learned Addl. C.G.S.C. Mr 

B.K. Sharina submits that the requirement of five years 

service in Group 'D' cadre was not a condition for getting 

promotion. At least Annexure 1 order dated 23.4.1992 doe,s 

not indicate anything in that regard. Mr G. Sarma also has 

not been able to show any rule or administrative 

instruction regarding the requirement of five years 

service in Group 'D' cadre. However, Mr G. Sarma has very 

fairly submitted that on the date of appointment the 

applicant had completed more than five years service in 

Group "D' cadre.  

We have perused Annexure 1 order dated 23.4.1992 

and other papers placed- before us. We do riot find any rule 

or' circulars regarding the 'requirement of five years 

service in the Group tDI  cadre and if such requirement was 

necessary it was the duty of the respondents to point.out 

to the applicant at the time of examination or at the time 

of selection. This was done after more 'than four years 

when the. applicant, had already been promoted and was 

serving in the promotional post,. The applicant's promotion 

was cancelled without issuing any notice. Besides the 

impugned Annexure 6 order also contains a stigmatic 

remark.......... 
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remark. We quote the relevant portion of the said order: 

" .......... However, S/Shri Mukibar Rahaman 
and S:ubhas Chandra Roy, Sepoys appeared the 
examination notwithstanding the fact that 
they did not complete the tenure of 5 years 
as mentioned above which amounted to breach 
of order, discipline and faith. As S/Shri 
Mukibur Rahaman and Subhas Chandra Roy 
appeared the said examination illegally, 
this office o.rder no.249/92 dated 31-08-92 
declaring them successful in the said 
examination is hereby cancelled so far as it 
relates to these two officers." 

According to Mr B.K. Sharma this order of cancellation of 

promotion also entails a ãtIgma in it. He further submits 

that withoUt affording any opportunity the applicant's 

pr.omtoion was cancelled. We fully agree with the 

submission of Mr B.K. Sharma in this regard. Apart from 

the violation of the principles of natural justice and 

also Article 311 of the Cánstitution' it is also 

inequitable. In the facts and circumstances of the case 

the cancellation of the promotion of the.applicant is 

illegal, unjust and unfair. 

In view of the above we are of the opinion that the 

incpugned Annexure 6 order dated 11.7.1996 cannot sustain 

in law. Accordingly we set aside the said Annexure 6 order 

and the applicant shall cOntinue to work in the 

promotional post with all consequential benefits. 

The application is accordingly disposed of. No 

order as to costs. 

S 

 

il
G. L. SANGNE 

MEMBER ( 

H 	
D.;N.  
VICE-CHAIRMAN 

nkm 
0 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL.:: GUWAHAII BENCH j j 

O.A. No. 	of 1996 

BETWEEN. 	. 	 .. 	 , 

Shri Sixhash Chndra Roy, 	•.. 

at present working as L.D.C. 
in the office of the ustom 	. 	. 
Preventive Division, 	 •. . 	 . 

Guw.ahti under the Assistant 	. . 
Commissioner 	 . 	 - 

.... 	APPL.C?T 

/ 

(1. Union of India, represented 
by the Secretary to the Govt. of India, 
Ministry bf Finance, 
New Delhi. 

2.Commissi'ofle r of QstOms (P reventive), 
N.E. P. Shillong-1, 

Asstt. Commissioner (Headquartz), 
•
Q..istors & Central Excise, Shillong. 

Assistant commisiOfle of usorns, 
.7 . (P reventive) Division, Guwahati-70 

* 

I 

Reg2ondents, 

DETAILS OF APPLIQATION 	. 	. 

1. PARTICJLA RS OF THE ORDER AGAINST. W}CH THE ' 

APPLICATION IS MADE  

The instant epp].icatiOfl is directed against 	
t 

establishmefltOtd.eE No. 137/96 dated 11.7.96 issued . 

under Memo No.C.No. II (31)9/PII/94/41455 (A) dated 

11.7.96 which is yet to be served on the epplicant 

formally purportedly cancelling the promotion of the 

applicant to the post of L.D.C. with direction to the 

Contd...P/2. 
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concerned officer to reert the applicait immediately on 

receipt of the order. 

2 • JIJPI SDICTION ØF THE TRI 3NAL 

The applint declares that the subject matter of 

the instant application is wjthin the jULiSdiCtlOfl of 

this Hon'hle Tribunal. 

• 	. - 3• LIMITATION : 

The applica nt further declares that the application 

is filed within the limitation period prescribed under 

SectiOn 21 of the Administrative Tribunals Act, 1985. 

4. FACTS OF THE CASE : 

	

4.1 	••That the applicant is a citizen of India and 

permanent resident of Assam and accordingly, is entitled 

to all the rights, protedtions and privileges guaranteed 

under the Constitution of India. 

	

4.2 	Th the applicant entred into the services of 

the Q5tstorns and Central Excisewith effect from 10.8.89 .  

as GrOup D Sèpoy. Prior to that he was in Army for the 

.period 28.10.76 to 1.6.86 in COrps of Signals. 

Initial appointrnent Of the applicant in the present 

Dartment was at Jorhat. The plcaflt is fully eligible 

to hold the post of L.D.C..and he satisfied all the 

criteria and eligibility to hqld the post. 

	

4,3 	That on 23.4.92, a cOpy of the progr1rne 

pertaining to selection for the post of L.D.C. was sent 

Contd.... .P/3. 



	

- 	 - 3- 

• 	 to the incumbents (Group D Sep9y including the applicant 

	

• 	In the forwarding letter thereto (copy not available with 

the applicant) it was stated that the dartrnefltai 

examination of Group D Staff for promotion to the post 

of LDC under 10%quot would be ield as per the programfne. 

• 	 Along with thesaid letter álit of candidates with 

• 	 Roll Nos. was also sent with a copy of the programme. 

As per the said. prograrrme, the date of examination was 

scheuledtO be,held'ôfl 14.5.92 and 15.5.92. In the 

enclosed list, the name of the applicant appeared zk 

alongwith others and altogether he was reqired to pear 

in three petsas indicated in the prograrnme. 

A copy of the said ptogramme alongwith the list 

is annexed herewith and marked as ANNEXURFI. 

• 	4.4 	That the plint peared in the said examination 

and did very well. results of the said examination was 

declared vide establishment order No. 249/93 dated 

• 	31.8.92. Thenerne of the applica. nt in the said result 

sheetappeared at Si. No. 33 out of a total number of 

selected candidates numbering 58. 

A copy of the said order dated 31.8.92 is 

- 	 • • arnexedherewith and marked as NEXUR. 

4.5 	That after the declaration of the result,. the 

plicant was not immediately promoted and he alorigwith 

others were prbmoted only intheyear 1996.vide establis1 

merit order No. 68/96 dated 26.3.96. In the order of 	-- 

Contd. .. .P/4. 
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promotio n the name of thespp1iCat1t sppeared at 

Si. No. 37. Pursuant to suàh otdez of promotiOn, the 

applicant joined the'prOmOtiOfl post of LOC MRRI vide 

• 	 joining raport dated 28.3.96: Consequent upon his joining 

• 	 the promotional post his pay, fixation was done as per 

the order No. C. No. II(24)/1/ACCtS/ACW95/1892 dated 

25.4.96. 

Copies of the promotion order dated 26.3.96 and the 

• 	 joining report dated 28.3.96 and the pay 

fixation order.datéd 25.4.96 are annexed hereto 

as ANEXURF.S-. 3, 4 and 5 respectivelY. 	. 

• 4.6 	That aftét the said promotions when the appliCant 

has been continuing till date in the post of LDC to the 

et of his ability. He was surprised to come acrOss 

an establisllfleflt order No. 137/96 dated 11.7.96 issued 

by the Assistant Commissioner (Headquarter), Customs 

& Central Excise, Shillong purportedly cancelling the 

promotion order No. .68/96 dated 26.3.96 (Annexur3) 

of the applicant on the ground that a:5 per . the circular 

letter No. mentioned in the order for holding the 

departmital examinätiOfl forpromotiofl of GroupD Sepoy 

to LDC under 10% quota, a Group D official ix should 

have to complete atleast 5 years Of service'in Group D 

cadre wl4ch the applicant did not complete. The order 

further says that the applicant did not complete the 

required five years which amounted to breach of order, 

• discipline and faith and that the applicant alonigwith 

another incumbent appeared inthe said e*aminatiOfl 

Contd .... P/5 

ak- 
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illegally. Accordingly, the office Order No •  249/9 2 

dated 318.92 declaring the applicant to be successful 

in thd examination (nexure-2) has also been cancelled 

in reapect of the applicant alongwith another incumbent. 

The applicant is yet to be served with the copy of.the 

said estdblishment order but he has been able to collect 

a copy of the same. It is expected 'that a cOpy of the 

said order will be served upon him at any moment consequent 

upon which as per the direction issued to the Assistant 

commissioner of customs (Pev.), Guwahati, the applicant 

would be reverted back to the grade of Sepy immediately 

on receipt of the Qtder. Hence this application has been 

- 	 filed and moved in an emergent situation. 

A cop y of the said establisbrnent order No.137/96 

dated 11.7.9 6 is annexed he,reto as ?NN EXtJRF6. 

4.7 	That the applicant states that the, appli.nt was 

transferred from ,Jorhat to Guwahati and he joined at 

Guwahati on 12.12.94. On 20.12.94, the appiiit received 

a communicatIon under NO.C.NO. II(31)9/ET/94/974 dated 

5.12.94 redirected from Jorhat regarding departh'iental 

examination of Group D Sepoy for promotion to grade of 

LDC under 10% quota. The said letter was a replica of the 

earlier Annexure-1 programme dated 28.4.92. Be it 'stated 

here' that such examination against 10% quota is held 

from time to time and this was yet another examination 

like thatof the earlier one vide Annexure-1. The 

• 

	

	applicant on receipt of the said communication on 20.12.94 

in the office immediately addressed a letter to the 

11 

& 

Contd. . . . P/6. 

Lq 
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Deputy Col1ectr (p&v), eustoms and Central Excise, 

Shillong pointing out that in view of his selection in 

the earlier selection, he was not required to appear 

xf any further in ax a similar examination. Aiongith 

the said letter, he xxx also annexed all the relevant 

documents including the result sieet. In the said 

representation, it was urged upon that the applicant was 

not required to appear any further in the same selection 

in which he had a*x already qualified. 

The applicant craves leave of this Hon'ble' Tribunal 

to produce a copy of the said letter dated 20.12.94 at 

the time of ,  hearing of the instant application. Since the 

present application has been filed urgently, the applicant 

could not collect a copy of the said letter dated 28.12.94 

and didnot anñext the same in this application. 

Copy of the letter dated 5.12.94 aiongwith the 

programme and the list of candidates is annexed 

herewith as PJN EXURE..7. 	- 

That theapplicnt states that it will be seen 

from the kn ur7 letter that by time, the applicant 

was servd with the copy of the same on, 20.12.94, the' 

examination was kxk d already commenced with effect from 

19. 12.94 and thus there was no scope even otherwise also 

for the applicant to'appear in the said examination. 

4.9 	That the applicalt st'ates that now the reondents 

in most arbitrary and illegal manner have sought to revert 

the' applicant fo his earlier post' of Group D Sepoy 

Con td.,. .P/2. 
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• 	 casting aspersion on him such as that the applicant 

appeared in the examination illegally and that such 

• 

	

	 pearance amountea to breach of order, discipline and 

faith. Such stina and aspersion cast on the applicant 

• 	- 	is totally untenable inasrmich as the plicant never 

oluntered to appear in the said examination. THere 

was also no occasion on the part of the applicant to do 

anything to breach the order, discipline and faith. He 

peared in the exniflatiOfl as per direction of the 

officials of the respondents azid now while seeking to 

c 

	

	 taking away the said prOmgtion in a most cryptic and 

illegal manner, the respondents have also sought to cast 

• 

	

	 asp e r si on on the app11 can t, wi thu t mentioning anything 

about the rol.e played by the respondents in the entire 

• episode. On this score alone, the Mnexure-6 iITued 

order dated 11.7.96 is liable to.be  set aside and quashed. 

4.10 	That the applioi nt states that the Annexure-6 

order dated 11.7.96 cannot stand judicial scrutiny 

inasmuch as by the time the applint was p romoted to 

the promotional post of LDC, he had five years of service 

1nGroup D cadre. The applint having appearedin the 

departmental examinatiOn for promotion of Group D Sepoy 

to LDC under 10% quota, same has got nothing to do 

• 

	

	 regarding theyears of. service to his credit. Even assuming 

but not admitting.that the circular letter dated 20,11.91 

as mentioned in the irued order lays do a criterion 
• - 
	 for five years of service in Group D cadre, same does 

• not mean that an incumbent in Group D caere cannot appear 

Contd. . . .P/B. 
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in a departmental examination even before completion of 

five years of service in Group ID cadre. No such criteria 

has been laid down in the recruithtent rules. Thus by 

issuance of such cirdular wtg= no restriction can be 

imposed on the departmental candidates to compete In a 

departmental examination. The true purport and intent 

of such a criteria of five years of service in Group D 

cadre has been fulfilled in the instant case' inasrmich as 

although the spplicnt had sppeared in the departmental 

examination way back in 1992, he has been promoted to the 

L.D.C. care only in the year 1996 i.e. much after the 

completion of fiveyears of service in Group ID cadre. In 

any case, a beneficial coiistruction of the rules and 

circulars will have to be. given to 	benefit of the 
under the 

applican'tL pacts and dircumstances of the case. It is not 

a case in which the spplicant has done something by 

suppressing any material fact. He solely acted on good 

faith as per the directive of the respondents and now the 

respondents cannot resile from their oun promise SO as to 

take away the benefit granted to the spplicant.. 

.4.11 That the applint states that the impugned Order 

is yet, to be served on the sppiicent by endorsing a copy 

of the same to him. bwver, he has cOme across a copy 

of the said order with the direction to the Assistant 

Commissioner of Customs (Preventive) Guwahati to revert 

him to the grade of Sepoy immediately on. receipt of the 

said order. Thus the appiican.t wai ted till a copy of the 

said order is served on him foally inasituch as it may 

so hsppen that alongwith the said order, he might be 

Con td....P/9. 
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reverted back to the grade of Sepoy. As on date, the 

• applicant is continuing in the post of LDC and the said, 

nnexure-6 impugned order has not affected his prOmotiOn 

and he is still con.tinuing to hold the promotional post of 

• 	 LDC. Fbwever, if the said order is not stayed and/or 

due protection is given .to the 	 he may ,  be 

reverted to the gOup D cadre at any moment. Hence it is 

• 	
a fit case for passing an interim order as prayed for. 

5 GROUNDS FOR RELIEF WXTH LEGAL PROVISIONS : 

5.1 	For that on the face of it, the impugned order 

dated 11.7.96 is not sustainable and liable to be set 

aside and qushed. 

5.2 	For that stigma and aspersion cas6 on the 

spplicant by the inDUgnd order are simply not sustainable 

under the facts and circumstances of the case and also 

being violative of the principles of natural justice. 

• 53 	For that the plflt can 	not be reverted 

to his formepOst of Group D cadrewithout affoiding 

him any reason&)le opportunity of being heard. The 

impugned ordeir strikes at the very root of principles of 

natural justice and the same is also violative of 

Article 311 of the Constitution of India. 

5.4 	For that the impugned order haviflg been issued 

as a measure of punishment as will be elicit on the 

face of it, in view of the aspersi9fl, cast on the 

spplicant without any foundation, whatsoever, same is 

Contd. .P/10. 
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violative of the principles of natural justice as well 

as rtidle 311 of the Oon stitution o India. 

5,5 	'or rhat the spplit having acted as per promise 

mad by the espondeflts to him, the respondents cannot 

now turn around to their on promise so •  as to revett the 

pplicant to his former GrOup D post after such a course 

as is sought to be adted. by. the respondents by issu.flQ 

the impugned order and if the same is allowed to stand, 

thsame will be violative of the principles ofprOmiss0tY 

estoppel. Even otherwise also, the respondents are 

pxecluded from issuing' such en order under the principies 

of waiver and acquiscence. 	 0 - 

• 	5.6 	For tha,t the sppiicaflt by the time of his promotiou 

haviflg completed more than five years of service in 

• 	Group D cadre, the Impuqued order is not sustainable 

and the reondents have given a wrong interetatiOn 

of the circular dated 20.11,91 pu.rported4y relied upon 

by ther. The respondents with eyes open allowed the 

sppl.cant to pear in the dEpartmental examination 

and even if ny such zestrictiOfl  was there, it will have 

to be deemed that due relaxation was extended to the 

applicant. - 

57 	For that the examination being the same irrespective 

• 	
of 	 length of service in Group 0 cadre, 

a beneficial construction is required to be given in the 

in stant case even if, it is held that to pear in an 

examination an incumbt is Eequired to complete five 

Con td....P/11. 
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• years of service in Group D cadre more sO in yiew of the 

facts by the time the applica nt was promoted to the 

cadre of L.D.C. he had already put inmore than five years 

of service in Group D cadre. 

	

5.8 	For that the respon cflts cannot app robate and 

reprobate and it is in this context,, the judicial 

interference is called for in the matter. The applicant 

also lost the chance in 1994 due to the apathy shown by 

the respon dents. However, as pointed out above, under 

the facts and circumstances of, the case, he-was not 

required to appear in the said exarnination In View of 

his success in the same selection heldin the year.1993. 

E'ren if it is. held that •  the applIcant was requi red to 

appear in the 1994 selection,, the respondents having 

acted in a most arbitrary manner in not informing the 

applicant well in time enabling him to appear.in the 

examination, the impugned order is not sustainable. 

	

5.9 	'For that the applicant having apprised the 

respondents by his letter dated 20.12.94 the circumstances 

under ihich he was not required to appear in the.1994 

selection, again and the respondents having not replied 

tothe application, in the nega'ive, till date, tk 

a pre1suntion is required to be drawn that there is tacit 

approval and due relaxation to the case of the plicarit 

even if it Is held that the applicant was required to appear 

in the 1994 selection. 

	

5.10 	For that the respondents by their-own. conduct 
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cannot now resile from their oi promise and if the 

irrtpued order at nnexure.-6 is allowed to stand, same 

will strike at the vary root of the p rinciples. of 

prOrniSsOy estpei and natural justice. In any case, the 

p1icant ha'ing not been given any opportunity of being 

heardbefore issuance of such an order, the said order 

cannot stand the judicial scrutny. 

5.11 Fot that the instant case Is one of those cases 

in which beneficial construction is required to be 

given even if all odds against the aoplint in view of 

the ft peculiar circumstances of the case. 

5.12 •• For that in any view of the matter, the irnpued 

order is not sustainable and liable to be set aside and 

quashed. 

6. DETAILS OF REMEDIES EXHAUSTED : 

The applicant declares that he has no other 

altemative efficacious remedy excep c by way of filing 

this epplication. 

7, MATTERS NOT PREVIOUSLY FILED OR PENIING 
BEFOI 	Y OTHER COURT.: 

The epplicent further declares that he has not 

-filed any application, writ petition or stuit before any 

other authority or any other court and/or any other Bench 

of this Hon'ble Tribunal it in repect of the subject matter 

of this applL2ation, nor any such application, writ petition 

of suit ispendin before any of them. 

- Contd .... P/13. 
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RELIEFS SOUG liT FOR : 

Under the facts and circumstances,itis rnOst 

zespetfully prayed that the lntble Tribunal would be 

pleased to anit this application, call for the records 

of the case and upon hearing the counsels on the cause 

or causes that may be shown and on perusal of the records 

may be pleased to grant the followth- g reliefs : 

8.1 1.set aside and quash the Annexure-6 order 

dated 11.7.96 with all cOnsequefltial benefits to 

the applicant 

8.2 To direct the respondents not to revert the applicant 

to the cadre of Group D Sepoy and to allow him to 

continue in the promotional post of L.D.C. pursuant 

to his promotion vide Ann exur-2 result and the 

Annexur-3prOmOtiOflOrdeE dated 30.1.92 and 26.3.96 

orders respectively. 

8.3 COst of this application ; 

8.4. Any other relief or reliefs to which the epplicant 

is entitled and may be deemed fit. andproper by this 

Hon'ble Tribunal. 

INTERIM ORDER PRAYED FOR : 

Pending disposal of the application, the applicants 

prays that the impugned order dated 11.7.96 (Annexur6) 

may be stayed and/or suspend with further direction to the 

:respondents to allow the applicant to continue in his 

promotional post of L.D.C. to which post he was promoted 

Contd .... P/14. 
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vide 	nexure-3 p±Ornotion order dated 26. 3.96 pursuant 

to his selection under Pnexurs.2 order dated 3.1.8.92. 

- Pplicant states that as pointed out above, 

he has not been served with the copy of the impugned 

order formally and till date no copy has been endorsed 

to him even otherwise also he has not been reverted back 

to the grade of Sepoy as has been directed under the 

impugned order and he is still continuing in the cadre 

of L.D.C. Under the facts and circumstences, it is a fit 

case for passing an interim order as has been prayed for. 

10. 	•.... 	,. 

The qplication is filed through Advocate. 

• 	 . 	 . 	 . 	 11. PARCULARS OF THEM.P.O. 	: 

- 	

. 	 (j) 	I.P.O.No 	 . 

• 	 . 	 . 	 • 	 (ii) 	Date 	 . 	 -L 
• (iii) Payable at 	: 	 Guwahat±.  

•1. 

12 • LI ST OF ENCLOSURES : 

As.stated in the Index. 	- • 

• 	Verifjcatiori...d.... 
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VERIFICAT. 

i t  Sh 	Suhash Charidra Roy, Ofl of Late S.B.ROy, 

aged about 40 years, presentlY working as L.D.C..ifl the 

office of the Astt. corrunissiofler of Customs (P reventive) 

Division, Guwahati-7, do hereby solemnly verify and affirm 

that the statements made in the acconyiflg p1icatiOfl 

in paragrhs 1 to 4 and 6 to 12 are true to my knowledge ; 

those made in paragrh.5 are true to my legal advice 

and I have not suopressed any material facts. 

And I sign this verificatiOn on this the 18th day 

of July 1996 at Gawahati. 
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Liladhar 5aki a 	' 	 ' in all Subjocts 
Sahabudd.n' /hrnod  

	

1omcikant eaa:' 	' 	

4 	
: 	

udo-. 

28 0  8iod ChQnOmQji  

29 	Nüraiyon K3gyung' 

	

•.. :30, Doben Pzithj 	• 	 . 	
in aLl. ubjoóta 

çj  
31PrdipO8 : 	 . 	• : 

32. fukbur 	 airn 	
r 

	

Su*38h Ch.'Ry 	
.-A1t; 

; P 	 Passodn 11 subjoct, 

34 9 , Lot G090i 

 

'? 

35'4 Sarat Talukdar 	,. £• 
	

- 

?36, arnosh Ch& Das 	

y4JP P 	P 	Passod in all 8UbOtE 

37 Bnmoli 0o3 	
/ 	

do- 

38. Khagor BQiehya 	

P 	Paoaed in all subjoct 

	

I.

• 	• 	$ 	r .;. 	 P. 

9, Kuohl 	iI(i 	I 	
do 

	

• 	- .. 	, 	, 	
r 

40. 	itth& Bora 	 ' 	 •' 

I419I P.K. 	 - 

42, Runa9 ar,' Das 

 

Hirosuor Boru 	
' 	

F F 	F 

D,Boumatory 	 - 	- 

Ufltsb' th. 	 :4. 

Kwnl Gogoi 	

in all. subjeeth 

47.ciho1ul lalam  

43.9 	a Kr. it 	 p 

49. Hazaat AU. 	

P 	Passed in all subjots 

50& Situndi;tn th, Roy 	
, 	 "p p 	r 

520 Numa]. h, Sonowal L. ' 

5, S 	Ch, Rozorika 	 :- P 

	Passed in all subjects 

54. Bijoy Krish 	Dob 	 — 	F 

55, Tozin Ch. Gooi 

56. Puu91DingLa 	 ; 	F 

57 Budheswar Dingia 	 F 

58. Sap-afl Kr. Seal 	 P P 

	

P 	• PQS9Od in all ub3oct 
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DQt.od 2 

  

• ..Coy !o.rw3rdod ror ,  i.nformcrtion and. nocossory 3ction to $ 

1. The Assistant Colloctor,. Customs and Control  Exciso ~ -TO-qLZ,4—  
Copymont for concornod condidatos O ro 

	

oric1ood for doli ry 	 • 	

. 

	

2 o ,  RsRso a/ Ir)Sp octo Hqrs 	ustom8 and Con tral Exciao, Shillong. 

Guard F1 

• 	 • 	 :.. 	..- 	 • 

( D,D. INCTY ) 
DDITIoNL CDLLECTOR(P&1J) 
LLC 1 H4JCXSE: 1I LLONG, 

AdmiflfSlf jive 
oJflce, 

, 	 ' jrt jo1 

IOR1Al 

ôavo6se 
4 

	

t 	, 

• 	 • 	• 	 .• .4-...';. 	.• 	 - 	 - 	 • 	 .- 
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• 	 Sll.24_O!i2 
•1 	

:: 	:' 

•: 	
' 	 F'''' 	

: 

OI3JR iO. 6J1996 
DA1 jQjf. 26THMR . ' 96 

•: • 	.. 	, : 
	 ' 	J.; . .. 	.. ... 	. . 	, 	. 

I 	

I 	
Subject ; Ett. Proa2otiQn, Transfers & C 	

I 	 ( 	 Gr. 'D 1  Officers' 

;to.B graa .of 	o7R. 
'. 	 ., 	'r'' ! 	 •s.sa..a,..,.,.,.,..,.....,, 

t4 	 ,f 	 I 	 '1 . 	. 	 .j- • 	S. 	 • • 	J. • 	•••( I. 	-, 	• 	._ 	'- • .. • 	• 	 . 	 • 	 • 

;i T: ;7 , 	 ••. 
f• ) 	•1 	 \ % •• 	•• 1 f 	• 	• 	•'. ?.A';. 	r 	 I 

t  ' ' 

	
¼;_•• 	

Officers' & ad-hoc 
L.L.Cs. of Cuoms ç& Central/ExQise are hereby promoted to st  
••q 	

:. 	 , _ 	 r 	'••• 	
• 	

.L. 	I 	. 	
•. ri$t , the rade of Lower Dvsion rClerk :i.n the scale of pay of Rs. 

4 	••__'I• 	 % 	1 

•••. 
 

959.7 date they assw;te 
4 	 •- V 	i 	

' 

chargeof highrpost. ' ', 	 ' 
•• 	.' 	 t ;: 	

P 	
• 	

I 	
;z.• 	

, 

' Name r. •. 	 .. 	: 	Prsentpceofyosti S10140.
••••t • . •. 	.•$••_ :. 	: 	• 	- i 	. : 	: 	

?:•% ¼fl 	 • •: 	•,' 

Lsz-{RI 	: - 	.. 	i.., ' 	r 	•, 	 , 
) 	

p 	
t 	

i 	

r 	 ' 	
I • 	I 	_ 

2.. Loknth 1 L,eka ' 	 I 	 Hqrs. Prevent-re, shillorig. I 	. 	• 	, 	.-•., % • i  ;-.• 	L 	•_ 
2 . Ranti Ram Bora 	, ' -'4 : I4origa1do. Range, Tezpur 

' 

	

	
c 
 1-, 	 •: 	 Cen.Ex. Divn. 

3. Debendra ) Bsuatary(ST)? Xdorga1doi Ringe, Tezpur 
.:. •- 	•.•-. - 	: ..:•. 	•• . '!!•...•..H 	 •. 	 Cen.Ex. Diva. .• 	••4 	— _•__••__I__ 

4 	Prdip.mary, çT) , 'j.- a Tig1a Range, Tezpur Con .Lx.Divn. 
e 	5' 'Joen MOsJ1tha.r1(5T) 1 	:Hqzs., Preventive,, ShilJ.onçj. ) 	) 	•" 	'p••" 	 ••) 	• -, 	7,•#• _••  

Kushal -Chandra Saikia : Biswanath Chariali Rancie, Tezpur  
Ceno13xo i1Vfl. ;: 	 .• 	t- 	

I 	
•L 	, 	•. 10  

Lohitcoj.', 	(l( 	
'g'Oorhat Cen. Ex. Divi. Office. •• 	.• 	S.. 	•••• 	.• 	• 	• 	•$:. 	'.•. 

T'run thtGo9oi .•) 	c- tA 	Nargharta Range-Il, Digboi ,. 	- 	l 	/ • 	P. .' 	I £ 	 - 	 CeiEx. Divn. 

surjy, Kanta'L,as (SC) 	z,, .ibrugarh Cen. IJA. Dlvi. Office. 

Padm Kant 'at. ljekabaruah , :i Nahrkatia Range-Il, iiibrutjarh 

	

-• -• 	•. •• 	 •. 	 • 	-... 	 Cen . x • 	ivn. - 

ManuGogoia.i 	 - ;'Tinjikia Range-I, Tnsukia p 	 • , 	 2 	 Cen .tx. ulvn. - 	•. 	•.'" .i 'P .1 	• :.:i -'i--•, 	Jk • 	•• 	- 	• 	'•• 	 • •...,--,- 	• 	•. 	• 
'Riazu]. Hussain 	, " 	zNaharkatja R3nge 7III, L'ibruyarh I 	a 	

Cen.Lx. L'ivn. 4 	 a 	, 
Aii1 Kr. beb ' 

	

	 l-arangci, Silchar 
CLn.Ex. ulvn. 

S. Ibohal 5.nyh 	 Imha1 Divi. Office4  Irnphal 

	

(. •.'•• • 	I 	Ja' 	•-. 	' 	 - k 	 d 	
- 	 Cus . (P) i.nvn . 

Bijoy Krishna jjebc ' . uijboiDivj. Office, L)igboi 
VA I 	 t 	 Cen .Ex • ivn 

Kailash Tewari 	' 	 'Chinpal ç.'.?., ?1zwal 
Cus . (P) Divn . 

' - $ubash Ciakiaborty .Y.;: ilchar C.P.F., KnrimgniJ 
• 	•: •' •- 	•: •.f.:-: : 	

Cus. (P) 1jivri. 
• 	': 	•-: 	-: 	• 

	

- 	 -b 
1lLs ec 

	

¶ 	

I 	 £ 	

a 



S1No. 	Ncrnp Presentjceopostin 
S. 

S/SItRI 
 

 Kriparnoy5Ls 	•y -.,  :-Karimganj bivi. Office, 	Kari.rnçJ.i'. 
cus.(P) livn. 

 Sarat. Ch. 1-jazarika . 	..; L#iyboi Ijjvl. Office, 	Liiboi 
Cn.Ex. Jivr 

 Salarn zmucnousingh : Imphal bivi. Oif ice, Irn?h1 
Cus4 (1') 	Divn. 

21 Road Range, GuWati 
Cen.Ex. 	1)iv:.. 

• 	22. KhagenBaishya(sc) :.:.G'ahati Divl. Office, 	Guht 
Cen.Ex 	Divn. 

23.. ll ~ !ina Kanta 	3aruah : Jorhat Liivl. Of fic., 	Jo±hQt, 
Cen .Ex. 1iivi 

24 u.rcyan Kajyurig (ST) ; Jorlmt 	Lii.. 	JfJi:c. 
- 	 . 	 • Cen.Ex 	ivn. 

2.5. M. 	sub.1 	singh. 	... 	.• :.P11e1 C.P.F., 	Imphal Cuso() 	. 

26 6ank3r 1Charo.rty 	........ :.;1ibrugnrh 	jivl. Office, 	ibr.' 1  
S 	 . 	

Ccn.Ex. 	ivn. 

27 obsi3h Chakratorty •:.Ferryghat L.3,Karirnganj 
., 

 

•. 	
.. 	 S.  

C. 	(P) 	iivn. 

 RdIn-in 	frnar ....ias 	- --- ,la\.ahati 	iv1.Ofuice, 	Gi.flanati 
S  

5 	
(• 	 Cen .Ex • 	1-1ivr 

 LUa Kumar Nath 	•. . 	Guwahati jJVl. Office, Guwahati 
\ t Cus. (P) 	ijivn. 

 Ratan Senyupta : Muhurijhit b.C.s., ]yarta1a 
• 

L 
Cusø (P)  

314 .  Lj1acthir Saikia 5 ;::Jorhat uiivl. Office, 	Jorhat 
Cen.Ex. 1ivn. 

I  

324 Sarat Talukdar 	
., 

Guwahati iiv1. Office, Gahti. 
Cn.Ex. idIvIl. 

33 .Fthzarat Ali 	. :: 	hubri i,ivl. Of fic, ihubri 
Ccn.EJ.. t..'wn 

• 	
. 	

34•l shahauuclain A1med. - 	 Numaligarh Rangc,.Jorh;t 
Cen Lx. ..JiIfl 

35 Sapan Kumer 6Lal :.RPL Range-I, 	huJ)ri 

S 	•-t: ••• 	. . 	 Gen.Ex.  

36, Md. MuiburRhman :Jorhat C.P.F., L'imapur 

/ •- •5 	

. 	CUSS (P) 

iji1. 	Off ice, 	Gu:. : Guwahati suijhasChandra Roy 
• 	•. . 	S  ; 	 . 	 Cus 	(i?)  

• 38. Ajit Chancira 3oro(GT) : L)arrarija L.C.3., 	Guwahati 
Cus.(P) 	ijivn 

39. jjeben Pathory (ST) r Numaligarh Range, Jorhat 
CCfl.EX.)-Vfl. 

40 	Pr;i6ip <.urnar os (sc) • 	Sibsajar Rcinqe, Jo.rhut 
• 	 S 	 . 	 Cen.Ex. iivri 

. 5 

.4vQcat 

• 	• 	•••••_-__•-S• .t--• .  ........ . 



/ 
/•. 

' 
	

fl~ 

-: 

No Name 

: JorhetJ.vl. Office, Jorhit 
CCnEx. L'ivn 

1jqrs. OiLice, 	Shillong. 
ynursala P.1?., shillorig 

Cus.(P) Livn.. 
l3<ngaig,.-i R€inge, Lihubri 

• 	 • .• CCn.Ex. ivn. 
• 	Rangapara Ranga, Tezpur 

Cen.Ex. Lsivn. 
: L'hubrj sternarcjhat L.C.3.,Guwahtj 

Cus.(P) L)ivn, 

changlnaj(5T) 

SCh]thlet(T) 
.13 . 	1Jarbrn..,n('r) 

4.' Ranjit Kumar 

(3T 
:-Li.re:ar Bore (ST) 

Sandra Rabha(ST) 

The seniority of. the above officers in the jrc wi1lbe in the order shown. above. 

They are h ebr5Jd to  J xrcjso option one month from• the date of 'jrz o to Whi thej): initial pa 	 u 	ther y should bcrfjxc: thc.hher pOst on the basis of Fr.s22(I) (a) (1) SQihti1ay witnut UnY 
further review on accru3l of increirlent in th 	ay 3c -.l3 of the lowar post: or their ny on promotion six Jd be fixed intial1y in the provjj under P 22( -j)..<j) which rnyber,jfjxeC_ ur1r the 

provision of F1.22(I) (a) (1) on the date of accrual 4of next j' - -' rO fnent in the scale f:ay of lower post. Option 
Once exercised shall be £inal.. 

In the event of refusal ofpromotjon they WQu1 be debarred from -promotion for a period of one year. 

- II 	 Ti4Fj. & .PO3TILG 

On prornution, all the promotees posted undo Cuntr'j xcie & CUStOmS (Prevntjvc) L1v15jü05 are hereby flpor3riiy osteU in their respective Civiiorj 	J-kjrs. While c promota posted in different Branch/ectjons/U1±t5 of 
Office, hillong at their respective Branch/Sections,ijj5 ii.:! OSt±fl 	flrject of these proniotoes will be issued 

4 

• 	 • 	 ,-• 

	

(i 	(H 
- 

• 	( Li. BH TitC1-1 	) 
ASSISTJjNT CON4I331O'j (HQis.) CUSTOM.J & 

As.ed. 

A4YQGa't) 

Contd. .... .  



Cj 
atec 

• Copy for 	for inforrn.tion & nccssary action to ; 

The 6r. 	to Con±ssjonr(d.is.prev.), NJR, Shillong. 

The ;uuitiona1 Coiuruisioflr(Cus .Prev.), 1'kR, Imphal. 

The 	uitjonal Cmmiss £0 r(;ucit) / (Tech.), Hqrs. Off ic:. 
Shi1tng.. 	.. • 	 ... 	..' 	•t, • 	 . . 

1. Th 	ss1stant Com 1s1onef(Cen.EX./Cus
. 
 . (Prev.) Ajivision, 

• TFie copy titeant for, the concerned ___ 

	

ficer's isTare enclijsed. -  •. -• 	. 

The 	CAOr (Accounts) 	1atorn. And Ce1.Exçise, 
shillong. 

The Superintendent(. 	:1 	. 	), Hqrs. Office, shillong. 
The copy meant 1  for the concerned officer is/are enclosed. 

7 	The Office uperjrltendent(ConfC1.ranch), Hqrs. Office, 
Shillong. 

J. The P.A.O./C..O. of Customs & Central 1xcise, 8hillong. 

:ccounts I & li/ET I &III/Confcil. Br./CIu-curn4lG. 13r. 

The GeneralSecrethry, (Group 'C' •1inisteril/Gr. 
Excutiv) Officers'. Associtiori, Customs & Central 
Excise, ShiLiong,. 

ShriS& ,  ACIi. 	 for complicnce. 

GurU fi.L.  

i.,. 

6 	
a 	• 	 •. 	:,.. at 	/.; 

\ 
' 

5IST1T COMNIS3IONER(HURS.) 
CU8TOMS & ENTL EXCISE ; SUILLONG 

a • 	 .. 	çr ....... . 	...... 	 t 	• 

• 	.. **. 	
.a 	 • 	** 

.4 

.lrvocatø\ 	. 	.. 	. 

a' 	I 

• 	.• 



To, 
 

• The Aasitant Commissioner of 
Cua tome (Preventive) Division, 
Guwahati. . . 

Subject:- -Joining Repart. 

• 	Zn pursuasce of the Assistant Commissioner (Hera.), 
Custome and ntral:ExoiaaShillong,Establiehm,nt Order 

. 	 No.68/1996.4ateo 2603096c4msuniaatu vii. C.No.1I(i)9/ET, 
IU 94/69577058 (A)'iat.i.26.3.96, •I'bsg to report snycel? 

• 	• on duty today an 28.3.96:(F/N) as L.DC. (gn Promotion) at 
the Customa (Priventive) Dlwiai.n, &Uwahati. v' 

• 	 • 	
• 1 Yours faithfully, 

J- o( 	/flv 	• 	 4QJ\ CLLX\ 	
L'U • 	 • 	 •• 	• • 

	( SUHASH CHANDRA ROY.) 

css) 
CUSTOMS (PRtIEN11IVE)DIVIsIuN 9  

GthJAHATI. 

	

--.-•. 	 -.-- ---_____:.__ • 



IF 

	 WWIcE OP TIZ !&1flTA Cfl 	IOt T (P'L !CX$Et 	Ilk\ 

	

V 	
V  

_____ 

batd Gunhat tha th 4 1 9 
V 	Cho fty,Qp (t presont pted to Cas• 

	

V 
V 	LiLon,aatL'7 drs1ng pay of 1b,.859fp. t.,e.C. 10803 

tu ie so4s of pwy 
hDS tM X'M*Ut to the grade of L.D.C. &n 	ica10 of yny  

- 	 V 

 
at 	 vio U=MtsalonoraW ord.r lb. 

	

h V 	
/W4at4 	

V 

- 
 

eansequeAt upon the protLon hia ç&y lae been Vs'f  

0 P 	 y,.e.t. 8.3.96 (the duta of J&thL) under the 
• rcLoAotP**vu22(i)(a)1 sUmfthta7 intho cwilo of pay of 

Re.9Du415O.D.45.45OO/.. 

• 	Thts Is done as per Ids opticrn dt 8,6.969  The date 
of flmZt tncreaent La f..96. 

Mziiotint cioaicier 

C,uo.zx(aI.)1/AccT/Acc/g/ 1 &'( 
?- 

copy :orr1a tor ut orma tion & necosoeiry eotioi tc 

i.?tm Pay & Accounts Officer of Customs & C,ntra1 	ie,8hi11oztg 
2.Th. Asstt.Ckdat Accounts Officer of Cwto & Contral ExcU3 #  

)* *232w 5eoti of Contral oioOuahati), 

4S!t Bock of SbzL Siths*h Ch. Roy,Lt.C. 
diaah i. R0y1L.D.C1.xt of C & Contral f. ,Oahat4. 

Li 
•,••, 	

•7[; 

c' 

• 	vt ici 
HATL 

( B. R. B wAtL, ) 
ab 

Iictmt Couajon,r• 
V 

Ltt 

- - ~C-r 

I 



. 	 . 	 . 	 T- - 

y:)<) CrE 6' 
. - 	 - 	 - 	 . 	 ---...----.-------.--- .. 

tJ JLii 	iu_q !RL E XC I  ~3 	I ILLO11J 

-.:';:. 	• 	. 	.. 	 . 	 : 	 ,l< 
abIilui'1T sJIU)11 NO. 137/96. 	 . . 	. 

IIL00(, 13tL llTd JULY, 1996 

• 	 A: pQr the prvai1inçj instruction, a circular. •;., 
it issued vIie this office'jetter C.No.II131)3/T-II/91/ 

• 
 

7 1 56t3-01(A) .dat&d 20-11.-91 for holding Departmental Exemination',.c. 
for promotion of Gr. 'I) staff to L.1).C. urder 10% quota. The, 
circular 1  intr-alia, mentioned it clearly that in order to'Le 
].igib1e for appearing the'examjnatjori, a Gr. 'ii' Ufficcr- 3 woui 

have to conp1ete at least 5 years of service in Gr. 1 1)' 	 i 
Howovcr, S/Jhri Mukibur I.ahuan ardubhs Chandra Itoy, Sepdy,i", 
jeaLed the eYdmirlation notithstanding the loct that they3  

did not complete the tenure of 5 years as n1entioned )ove, whtc 
3mo.1nted to breach of orderl,.disclpline and fai th . s 
Mukjbur Rahaman and 3ubhash Chandra Roy appeared the said ea- 

1 nuilLtior1 llleç,cLlly, thisvoffice order no' 249/92 daed 31--O8.92 	U1 
Ucc1ar.ng them sacces3fulin'the sdid examination i herL1 
cc311d so far ai it rlites to these two officers.)  

Consequent upon the above, this office, promotion 0 

0LLLr No.68/96 dcted 26-03-96, &o far as it relatosto /hri ' 

flukiUur Raha4iian a nd Subliash Chandra Roy, l hereby canc e 11Pd 4t1Y 
,flt the tio of I icors are reverted back to their parent .adro 

• 	vJ.tth imiediate cifect. .• 	
• 	

.. • 1 ..... 

• 	 ..Y4 • 

•.j.•t 	
3 Y •• 	

• 
0 •  

D 	rc3 £tRA ) 
AISTAUT COJiI IOiiR (1I.IJ.) 

CJ,TO 1)L'L)LdJIRhb 	 1 

c.U.I1(3l)9/..Il/94/ 

( 	

L cc (I\( Dated 
- 

• 	
• 	 Coj.y forirdcL for iiforniation & rieceary 	• 	 • 

)CbiOii to  

• 	1 	The 2ssistnt Commissioner of Customs (11 -ev.), Dimopur. • 

jic should ensure th a t Shri Iukibur Rahomari is reverted 

back to tho grade of Sepoy immediately on receipt of  
• 	 order. 	 ;. 	• 	 • 	 . 	 • • 

; 0 

. The 1sisti.mt Conmigioner o2 Custoius (k-rev.), Guwahiti 
lie should ensure thai sliri Subhas Ch. ioy is revert& 

• Unck to tne gride of 3epoy in,,cditel' on receipt  
oL-d'r. 	 0 

The A.C.A.O. (ccts.), liqr s . Office, Shillojigo 	•.. 

4 	 Thc upr1u ti3ont (cli.J -vii.) , iiqr . Oft ice, 	hi1 ln3j 

• The Office uperiritencnt(C0nfdl. 3r.) Hqrs. Office, 
Jhili.onj. 	 . 

The -  .: .0. O f  liqrs. Of t ice, ShuliOncj. 	 0 

V. 	•cdnts I & II.'of lic4 	Office, shi llong. 

Th 	icral Sec3etary Orou 'C' PIiriSterL1l1/Gr0U) D 
OJ.L1 C S CS S 

 

~ sr oc .L,_ 	Ctoms 	Central Ly.ciu, 3hil1oflj. 

Jhr.i i-1. Rotiama1,Shri s 	Roy for cotpi1lflce. 

• '.. 	 G.tu :t' 	.tLo • 

A (t 	

4;-• 	
1 	 '4• 



tj 

-fr 	30 r 

CUSTOMS ANQ CETiiL F.XC15EiiiHILLJ141;. - 	- - 

C.No,1I(31)9/Er,II/94/974 	 i)atods. 	.12.94. 

To. 

TheAeajetant Collector, 
Centr. •xciee, Jor,t. 

ubjectg 	ecruitmrnt for tiqibl/tducitoUy 
qualiriid troup 'tI' !tff frr promninn 
as L.D.C. under IO& quote, 	 4 

- •• --- -- - - - 

the departinnt Examination of ioup 'J't.ff for 
promotion to the grade of LJ.C. under IO2 quote wIll be hold 
on lfth Uth and 20tDec/94 in the rpective Livjjj Uffice. A hat of candidates with RoLL. Nea. and pregrrm of the exam is 
oncloaed for delivery to the concorned cndidat. 

The following nos, of question ppar nrri nla enlogod 
which may be kept under aelod covor in your pon.l cu8tody 
and ahould be opened five minutea bfro tho xm.ttnitin comnence. It any quetioh is found to leak out atom 	cti',n will he taken, 

The Noe of 4uGstiOn paper arj - 

Ptpar.- I 	 Paper..0 	 or-Il 

7Noa. 	 7 Nos. 	 7 Nos. 

An attandance eheot is also to  hm naint.j d. If the candidates does not turn up absent should be namked agninst his name and the report sent accordingly. 

The Answer •ppes should be eent to this offict at the  earlist. 

.( EVA M.R. HYt'iN11 IT 	1, 

	

IEPuTy CULLLT 	(P&v), 
CUTWi3 IUJJ CCJTbLiL 

'C•NO9II/12/3/T/am/92/ 	OS 	 2td 
Copy forwarded for informatton tot- 

A. 
 

Shri Suhash Ch. Røy, Sepoy, Guwahriti, CUtoTa £iv1aion, 'hawahetj, He in directed to intimetrj this to the 
for sitting in the £vam. 

2. Shri Pradip D5, Sapoy, Sibsags, Centr,l ccii 
He in directed to attend at the Jorhat  & 20th Dec/94 	

iivisjon 	Uffice on 19th . 
3...Shrj Prebhat Gagoi s  Galeght, Central Lxcjsa Rcnjo. He in directed to attend at the Jorht divinjanel officn en 19th . fJth Dec/94, 
4.. Shri Binod Changmaj, $apoy. Ha 18 directed to attend it the  Jorhet I4Vi5iOn 	ff ice for eitng 4..n the Earn±njo, 

/ .' 	(v 
\\ 

( rr 	JJAi 
Admjnjattj.tj. (1fficr, 

cate. 
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PRPAE - 	-. 

DATE TIME pp Jc 
19-12-94 10.00 A.M. to 1.00 	I CeflovJ E!jh and A.M ShortE3s,-f, 

2.CLT 	P,!/t to 400 
-eoor 	ci 

20-12-94 0OO AM - III Type 
10 

* ** * 
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STATEMENT SHCVI 	THE NAMES OF C ROUP D' OFFICERS VITH ROLL NO. FOR THE DEPARTMENTAL EXAMINATION 
FLR PROv1GTION TO THE GRADE OF LO'ER DIVISION CLERK TO BE HELD ON 19TH & 20TH DEMBER, 1994. 
TE 

- 	
DTS ROLL NO - APEF TNL WHICH -- NAMES OF THE CONTROLLING OFFICERS 

-------

s7spg" 
Hqrs. Office, G. Biswas HEX-1 Paper i/ii/ii Smti Eva M0R0Hynniewta, 
Shillong. Smtj. B. Nont- rum SHEX-2 -.dc-- D.C(0&V 	Customs & Central Excise,Shi1lcrio 

Tinsukia Manu Goçoi SHEX-3 Paper-Ill 	. Assistant Collector, 
Dilip Kr. Go2i SHEK-4 Paper-I/fl. 	. Cusr 	ard Central Excise, 
Amar Bhattacharjee SHEX-5 
Bhabesh Sonoa1 SHEX- -do- 
Puheswar Thakuria SHEX-7 -do- 

Jorhat Pradio Das SHEX-8 Paper I/11/Ill Assistant Collector, 
Suhesh Ch0 Roy' SHEX-9 -do- Central Excise 1  
Prabhal Cocoi SHEX-lO -do- Jorhat0 
inod Chancmai SHEX-11 Paper-Ill 

Aiz awl P. Heokip - 	SHEX-12 Paper I/Il/Ill Assistant 	;ol1ector, Customs 	Aizawl, 

Lmphal Y. Mani Singh SHEX-13 Paper4III Assistant Collector, Customs, Imphal3 

Dhukri Subhas Boro .. 	SHEX-14 Paper i/u/ui Assistant Collector, 
R.K.S. Sharma SHEX-13 -do- Central Excise, 
Bancshidha' Kalita SHEX-16 Rdo- Dhubri 
Sab&ndra Rabha SHEX-17 -do.-- 
C. Ch 	Swarciang SHEX-IB -do- 

Karimoanj Subata Acharjee SHEX-19 Paper I/Il/Ill Assistant Collector, 
Bibhash Rn0 Majumdar SHEX-20 -do-k Customs, Karimoanj. 
Monoj. Kr. Barman SHEX-21 -do- 
Ram Bahadur Curuno SHEX-22 -do- 

Guwahati N.H. Saikia SHEX-23 Paper I/Il/Ill Assistant Collector, Customs and 
Canesh Barmart SHEX-24 -do- Central Excise, Ciwabati. 

Dioboi T.C. Cocoi SHEX-25 Paper-Ill Assistant Collec±or, 
P. Dihinaia SHEX-26 . -do- Central Excise, Diçboi. 

' Smti Sadhana Dey SHEX-27 Paper I/Il/Ill 
D.Sonowal SHEX-28 Paper I/Il/Ill 

£dvct 
I 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 
- -- 

In the mater of 

O.A.No.127/9 6 
S.C.Roy 	... Applicant. 

-Vs.. 

Union of India & Ors. ..,Responderjts. 

-AND.. 

In the matter of : 

Written Statement On behalf 

of the Respondents. 

I, 

in the office of the Assistant Commissioner, Central 

Excise, Udyog Vikas Bhawan(6th Floor), G.S.Road,Bhangagrh 

Guwahati..781005 do hereby solemnly affirm and declare 	- 

as follows :- 	 - 

I. 	 That a copy of application alongwith an 

order passed by this Hon'ble Tribrnal have been served 

upon the respondents and being called upon by this 

lion thle Tribunal and being authorised by the competent 

authority I have gone through the application and have 

understood them thoroughly and I do hereby file this 

written statement on behalf of all, the respondents. 

Contd .... p2. 	11  

4j 
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I further assert categorically that save and except 

what is admitted in this written statement, rest may 

be treated as total denial by the respondents. I also 

declare that before I make statement on the application 

parawise, a brief history of the case Is incorporated 

in this written statement and same will constitute part 

and parcel of this written statement. 

Brief History of 

That in the year 1992, a circulai 	Issued 

inviting names of Group'D' staff having among other things, 

5 years of regular service in group'D' cadre for appearing 

Depa'tmental Examination for promotion to the grade of 

L.D.C. In response to the same, Shri Suhash Ch.Roy 

i.e. the applicant, then a Sepoy of Jorhat Division 

expressed his willingness for appearing the same knowing 

it fully well that he had not yet put in the required 

5 years of service then. The Department on good faith, 

expected of an educated and responsible govt. officer,. 

allowed him to appear the examination on the basis of 

which he got promotion to the grade of L.D.C. in the 

year 1996.W Subsequently, when it came to the notice of 

administration that the applicant appeared the Examination 

illegally violating Government order, he was reverted 

back to the grade from which he got promotion. Against 

the reversion order, the applicant filed the instant 

application with the contention that the Department 

cannot revert him after promotion and that the proLsion 

of 5 years as mentioned above is not applicable for 

appearing 

I 
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appearing Examination. Department's view on the  

contentions have  been clarified in the para-wise 

comments and the same is clarified below in brief :- 

As the fault was fully of the candidate, the 

Department has done nothing wrong in not allowing him 

to taJe undue advantage of his own wrong doing violating 

Government's instruction. 

The period of 5 years included in the 

eligibility condition for appearing examination for 

promotion to the grade of L.D.C. has not been invented 

by this Commissionerate. The same has been included by 

• 	 the Law making Body i.e. Centra. Board of Excise and 

Customs, New Delhi with a view to ensure upholding of 

piinc1ples of promotion and competition among equ&s. 

That with regard to the contents made in 

paragraph 4.1 of the application, the respondents have 

nothing to comment. 

That with regard to the contents made in 

paragraph 4.2, the respondents beg to state that the 

applicant is not entitled to hold the post of L.D.C. in 

the context of the case, due to the reasons mentioned 

vide office order dated 11.07.96, the copy of which Is 

annexed herewith and marked as AnnexureR.1. 

That wiii regard to the contents made: in 

paragraph 4.3 1  the respondents begs to state that the 

process for holding Departmental Examination, 1992 

started... 



- 	 - 	

- 	 - 

started with circulation of a letter inviting names of 

Group'D' staff who, interalIa, have put in a minimum-

of five years regular service in Group'D' cadres. In 

response to this, the applicant, inspite of knowing that 

he did not fulfil eligibility condition mentioned above, 

expressed his willingness to his controlling officer i.e. 

Assistant Commissioner, Jorhat, who in turn informed the 

same to the Headquarter Office, Shillong. Accoráingly, 

the administration, on good faith allowed the applicant 

to appear the said Examination vide this office letter 

dated 10.04.92 as mentioned by the applicant (copy of 

which annexed by the applicant as Annexur e I). It Is 

imperative that when an educationally qualified responsible 

government officer submits his willingness after going 

through the eligibility conditions, the administration 

should take the same as true • Hence, the Department was not 

at fault In allowing the applicant to appear the Examination e  

That with regard to the contents made 

paragraph 4.4 of the application, the respondents legs 

to state that it is a fact that the applicant passed the 

Examination mentioned above and he was declared successful. 

However, as soon as It was detected that the applicant 

appeared' the same Exarninat ion illegally, this offIce Estt. 

Order No.249/92 dated 13.08.92 (copy annexed as Annexure 2 

by the applicant) declaring him successful was cancelled 

so far as it was related to the applicant vide this office 

order dated 11.07.96. 

That with regard to the contents made in 

paragraph...... 
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paragraph 4.5 7  the respondents begs to state that 

the applicant after passing the examination and declaring 

successful was given promotion. However, as soon as it 

was detected that the applicant appeared in the said 

examination Illegally, the same was cancelled vide Office 

Order dated 11.07.96, a copy of which is annexed herewith 

and marked as Annexure 

That with regard to the contents made in 

paragraph 4.8 of the appitcation, the respondents begs 

to state t hat it Is a fact that the applicant pas s.e d the 

Examination mentioned above and he was declared successful. 

But as soon as it was detected that the applicant appeared 

in the said examination illegally, the Office Order 

No.249/92 dated 31-08-92 declaring him successful was 

cancelled so far as it was related to the applicant vide 

Order dated 11.07.96(Annexure R.). 

That with regard to the contents made in 

paragraph 4.7 1  the answering respondents beg to state that 

as the candidate completed five years of regular service in 

Group tD*  cadre in 1994. and also had other required 

qualifications, the administration on its own accord 

included his name in the list of candidates for appearing 

the examination to which, as per his own submission, the 

applicant did not want to appear as he had already 

qualified. It may be mentioned that it was known to the 

applicant that he appeared the Examination illegally. 

The motive behind this was nothing but to take undue 

advantage 



t. 
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advantage of his own wrong doing. However, with a view 

to give him an opportunity to be in consideration zone 

alongwith his batchmates, it Is proposed that the applicant 

is given a special chance to appear Examination and in the 

event of his coming out successfully, he may be placed in 

the list of successful candidates of 1994 Examination i.e. 

the year in whih he was stpposed to appear Exarninat ion 

had he not appeared Examination in 1992 illegally. 

That with regard to the contents made in 

paragraph 4.8 1  the respondents begs to state that there 

is nothing to comment In view of the statements made above. 

That with regard to the contents made in 

paragraph 4.9 1  the respondents begs to state that the 

process for holding Departmental Examination, 1992 

started with circulation of a letter inviting names  of 

Group 1 D' staff who, inter-alia, have put in a minimum 

of five years regular service in Group'D' cadres, in 

response to this, the applicant, inspite of knowing that 

he did not fulfil eligibility condition mentioned above, 

i.e. completion of 5 years service, expressed his 

willingness to his controlling officer i.e. Assistant 

CommissIoner, Jorhat who in turn informed the same to the 

Headquarter Office, Shillong. Accordingly, the administra-

tion, on good faith allowed t!B applicant to appear the 

said examination vide office letter dated 10.04.92 as 

mentioned by the applicant in his application annexing 

copy as AnnexureI. It is imperative that when an 

educationally....... 

I) 
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educationally qualified responsible government officer 

submits his willingness after going through the eligibility 

conditions, the administration should take the Same as 

true. Hence,the Department was not at fault in allowing 

tbe,applicant to appear the Examination. 

11. 	That with regard to the contents made in 

paragraph 4.10 of the application, the respondens beg 

to state that as per the Recruitment Rules, a Sepoy is 

entitled to promotion to the grade of L.D.C. only after 

he puts in fIve years of regular service in the grade 

and also passes Departmental examinations and the principle 

followed for promotion, as per instruction being "who 

qualify in an earlier examination shall be considered 

for promotion before those qualifying in a later 

examination". Hence, if a Sepoy who has not put in the 

required period of five years of service is allowed to 

tare the examination alongwith other candidat,es, in the 

event of his coming out successfully in the exeMnation, 

it Will not be possible for the administration to promote 

him till he completes the required period of service 

whereas the other candidates who have put in five years 

of service and passed the examination with the same 

batch will be entitled to promotion with that of candidates 

passing out in the subsequent years. As such, the 

principle of "who qualify In an earlier examination shall 

be considered for promotion before those qualifying 

in a later examination" will become inoperative. Had 

promotion in this grade been Liven only as per the 

seniority list, as is the case for other grades,officerS 

with. .. . 
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with less than five years of service could have appeared 

the examination. Again, if the contention of the applicant 

Is upheld, he will simply get promotion unduely superseding 

his other batch-mates  who had appeared and passed their 

examinations after they had completed five years of 

service which will mean that these officers will face 

Injustice for no fault of their. 

Hence, there is nothing wrong on the part 

of the administration to allow only those 	epoys to appear 

the examinatiLo, who have put In a minimum of five years of 

service. 

In fact, It would appear from the circular 

vide F.No.12034/4/77_Cord dated 05-04-77, copy of which is 

annexed herewith as 	 of the Ministry which 

issues instructions in the service matters for the Conimissio-

nerate and also who has the agency for holding such examinat-

ions previously, that this provisions of five years was 

very much there. Again the office of the Chief Controller 

of Accounts, Central Board of Excise and Customs which is also 

governed by the same instructions as Is followed by this 

Commissionerate, allows only those candidates who, among 

other things have put in five years of regular service in 

Group'D' Cadre, to appear such examination(copy of such 

circular jssod by the office of Chief Controller of 

Accounts is annexed herewith as Axinexu R.). Hence, the 

claim of the applicant that it is Itnrneterial to see as 

to how many years of service a candidate has put in while 

appearing the examination i.e. less than five years in his 

case is not true. There is no department which does not 

specify a certain period of s ervice for becoming eligible to 

appear promotionel examination otherwise, the competition 

will not be among equals. 

Contd.. . .p9. 
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12. 	That with regard to the contents made in 

paragraph 5,1 1 5.2 1  5.3 and 5.4 of the application, the 

respondents begs to state that as the applicant appeared 

the ccpetitive examination illegally with a view to derive 

undue advantage, the Department cannot be blamed. 

130 That with regard to the contents made in 

paragraph 5.5 of the applicatiOn, the respondents begs 

to state that by allowing the applicant to appear the 

examination in good faith expected from an educated and 

responsible government officer which he has not delivered, 

the Department was not at fault and there was no promise 

as such from the Department 's side that tt corrective 

measures against wilful vioiation of discipline, faith 

and order by the candidates cannot be taken. 

140 	That with regard to the contents made in 

paragraph 5.6 and 5.7 of the application, the respondents 

beg to state that as per the Recruitment RUles, a Sepoy is 

entitled to promotion to the grade of L.D.C. only after 

he puts in five years of regular service in the grade 

and also passes Departmental Examinations and the principles 

flowed for promotion, as per instruction being "who 

qualify in an earlier examination shall be considered 

for promotion before those qualifying in a later examination". 

Hence, if a SepOy who has not put in the required period 

of five years of service is allowed to take the examination 

alongwith other candidates, in the event of his coming 

out successfully in the examination, it will not be possible 

for the administration to promote him till he completes the 

required.. ... 
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rquired period of service whereas the other candidates 

who have p!lt in five years of service and passed the 

exanination with the same batch will be entitled to 

promotion with that of candidates passing out in the 

subseqUent years. As such, the principle of "who qualify in 

an earlier examination shall be considered for promotion 

before those qualifying  in a later examination" will 

become inoperative. Had promotion in this grade been 

given only as per the seniority list, as is the case for 

other grades,officers with less that five years of service 

could have appeared the exarnination.Again, if the contention 

of the applicant is upheld, he will simply get promotion 

unduely superseding his other batch-mates who had appeared 

and passed their examinations a'ter they had completed five 

years of service which will mean that these officers will 

face injustice for no fault of their. 

Hence, there is nothing wrong on the part 

of the administration to allow only those Sepoys to appear 

the examination, who have put in a minimum of five years 

of service. 

In fact, it would appear from the circular 

vide F.No.12034/4/77-Cord dated 05-04-77, copy of which is 

annexed herewith as Axinexure R., of the Ministry 	which 

issues instructions in the service matters for the Commisslo-

nerate and also who has the agency for holding such examinat-

ions previously, that this provisions of five years was 

very much there. Again the office of the Chief Controller 

of Accounts, Central Board  of Excise and Customs which is 

also governed by the same instructions as is followed by 

this Commissionerate, allows only those candidates who, 

among. . . .. 
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among other things have put in:five years of regular 

service in Group'D' Cadre, to appear such examination 

(copy of such circular issued 1y the office of Chief 

Controller of Accounts is anned herewith as Axinexure R.Q. 

Hence )  the claim of the pplcnt that it is immeterial 

to see as to how many years of service a candidate has 

put in while appearing theexamination i.e. less than 

five years in his case is not true. There is no department 

which does not specify a certain period of service for 

becoming eligible to appear promotional examination 

otherwise, the competition will not be among equals. 

That with regard to the contents made in 

pgraphs 5.8 1  5.9 and 5.10 of the application, the 

respondents begs to state that no such application as 

mentioned by the applicant appears to have been received 

by the respondents. 

That with regard to the contents made in 

paragraph 5.11, the responde nt ~p begs to state that they 
have nothing to comment except the statements already 

made in foregoing paragraphs. 

That with regard td the contents made in 

paragraPh 6.12 7  the respondents begs to state that as 

has already explained, the impugned order has been issued 

with a view to ensure that law and proper justice 

prevails. 

Coritd.. . . .p12. 

tr 
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18. 	 That the present a!pplieation is not at 

all maintainable in this presen form and as such liable 

to be dismissed. 

190 	 That there is no axiy cause of action in 

this application and hence is 1able to be dismissed. 
to 

200 	 That the present application is ill-conceived 

of law and mis-conceived of fac. 

That the present application is without 

any merit and as such liable to be dismissed. 

That the present application has been filed 

with a motive to avail undue advantage and as such the 

applicant does not deserve any sympathy from any quarter 

specially from this Hon'ble Tribunal. 

That the respondents crave leave of filing 

additional written statement if this Hon'ble Tribunal so 

directs. 

That this Written Statement is filed bonafide 

and in the interest of justice. 

VerificatiQr 
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V E R IF IC A T I 0 N 

; • 	 ° 

Office of the Assistant Commissioner, Central Excise, 

G.S.Road, Bhangagarh, Guwahati-781005 do hereby solemnly 

affirm and declare that the statements made in paragraph 

1 of this Written Statement are true to my knowledge 

and those made from paragraph 2 to 17 including those 

in the 'brief history of the case' are derived from 

records which I believe to be true and rest are humble 

submissions before this Hon'ble Tribunal. 

AND I sign this Verification on this 4k$ day 

of 	t&cj 	1 1997 at Guwahati. 

kt&r 	SjJ 

DEPONENT 

Superintendent (Law) 
Central Excise 

Guwahati Oivisioa 
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iJLIot1ytL4T URU 	.!O. 137/96. 

: 	
-. 	jiI'U, 31-IILO 	ji 	11Th 1JtJL', 1.996 

• 	.. 	- 	As per,  the pr:viilifly instruction' a circuiX 

was isud vide this office 1tter C.No.II(31)3/T_fi/91/ 
•4568-81 (A) dated 20-11-91 for holding Depirtrnefltal Exar niI 

foi rotnotiOn of Gr. 'L)' s 	LW .C. ur 10% cjuota. T1 
cikcular, inter-alia, mentioned it clearly tiat in order to iJ 

ltgible for appearing the exewination' a Gr.. L) Officer would 

lia'&O to coip1te at least 5 yoars of ervic ii'i Cr. U 
• 

	

	Ho\ever, S/3hri Mukibur Rahawan and 3ubhas Chancira Roy, 3eoys 
apJ,eared the examination otithstanding the fLCt that they 

did not corcplte the tenur2 of 5 years as 	ntioned above which 

aminted to breach of order, discipline and faith. Its /hri 

;
Mukihtir Rahaman and Subhash Chandra Roy appeared the said oxa- 

piiihation illegally this office order 
no. 249/92 dated 31-08-92 

aring them s,iccessful in the said examination is iLer2by 

• ('c4Ui9ei1àd so far as it rlates to these io officers. 

I 	Conseqeflt upon ti'e above, this office Promotion JI! 6 r No.63/96 dated' 26-03-96w so far as it' relates to 3/Shi 
Mukibur R&'aman and Sublìash Chandra Roy, is hcreby cancelled 
anI thae two officers are reve.rted back to their parent cadre 

im1ieIiate etfedt. 

I 
AICiiT COjh-I3i0. 	(H.iL.) 

CJTOi3 jwU Uiii'RhL 	Cii 	ijL,OtG 

1 
lit
Hqcil 

	( 31) 9/1T-II/9/ Dated :- 

it 
• 	Coj forwardad for: iformatiOfl & necessary. 

UaotiOn.t0 ;- 
,• 	 • 

1 	Ihe 	i te.nt Couun1ssiOn' 	of CustOffl ( rev.) Diapur. 

He should ensure that Shri i.ukibur Rahaman is revrtCC
1  

j . back to the grade of 
3epy immediately on receipt o; this 

I 	order. 

	

2 i • 	The Asistflt 	
of .Custo'iis (rev.), GuW&lUti. 

He 3hould ensure tht 3hri. ubhas' Ch. i&o is reVertCd 

	

j 	

back to tne çjrade oi sepy im1ediatClY on receipt of Lhi:1 

order. 
The A.C.A.0.(kCctS' xi,1zs. Office, 	hillonçJ. 

•ftj 	' 	The-  Sup2rintendent(cv' Hqrs. Office, ShillOn 

	

... 	The Office superintcndent(C0h1 	.), 1-iqrs Office, 

$hil1oi. 	• 	 - 

5. 	The 	 of hqrs. Ofice, hulloflY' 

AccountS I & II o 1qrs Qffite, Shillofl• 
1 
•* 	

Th General scretary, roup 'c' 	 'D' iiirj isteia1/0uP  

• • 	 Officrs'• i:ssociatiOi1, Custom & Central XciSe, Shj1iC1., 

• 	3hri ii. Ra1ama,8hi .C. Roy ,  for couplionce. 

10. 	Onard File. 

• 

- 	VI 	 jr uou ii..; IO,L.I( 

SIflUW 

	

• 	
c'. 	 • 



j 	

f 	
• 	

-; - 	 . . 	
- T. . 	 • 	

: 

, 	. 	. 	 \ 1) 	P 	- 	 . 	 . c 	t 	. 	• 	 , .. 

\I!uecIiatj 

77-4 
Gkrinen1 of Inc ia' 

/ 	 DepartpeveueXaiiJcjna 

No)rrC 1;he 5th April, 1977, 
V .. 	U 	 . 

A copy of the Suborc1jnjte Services Coinmiss ion's letter 
A. dated 1 1.3,1977 is forwarded to all Heads of 

Dep s and officeo as • ii' list ro. I for furnishing the 
requ1j;tp 'inforrnatjoii direct :io as to reach the Secretary, 
Subordjntte Services COLUj3$jo, West Block-i, iing No.6, 
R.K. Puram, New Delhi-110022, notlator than the 1thNYj .977 
Int2rnal Distrjbtjon  

-  -! • 	Copy forwarded to 3.O.Ad,I-A for J1ir actibn. In respect br • 	DpartontProper (Uqrs. Estt,). 	\'- ..• 
Copy also fonrarcleci, for iniormttion \\ t to the Secy. Suborr'jne Services 

oi mls s ion., R . K • P urat.m, Ne i Do lh I 	j  
ii.r.t. his letter No.13/5/76_EA  J 	' 	 dtted ii 3.7.7_.. - 	. 	 (Kajla.1i j .D. Tandan) 

Sectiom Offjce' 
T l.No 376395. 

tl 

----------------------•-...-.-•-•.------------- 
• 	Coy of t1m 	x)i'i.na 	3rvjce: (Joi'.djs ion 	lett;or io. 	

fl
1 3/5/76-!. A. dt d the 11th Iarch, 1977. 

• 	 . 	 . 

Sub j-ect:- Recruitment to the qitota of vacancies in the grade 
of Lomfer DjvijO Clorks reserved for educationally 
qualified Group D Staff. 

• 1 a;i directed to invite 7. r ference to the Departmentof 
crsonno1Cc A.. fleoclutjcn No. 4611(S)/74LESt,J3, dated the 

/th ;c1rerber, 175 re trdin: the s 	 n etting up of this Commissio, '.and"thj 	CO,1 	un'm letter Fo. 1/1/7: 	dated 17.7.76 to all 
-MI

I .iiinistrjcs/Doirt,.meimts etc. in which tht' were requ7stecl to 
•'ur-njsh informajoñ rerarding c:roup 	(C1ws III) posi;s 

nder them and in t ci r :vttachcci •.ind n ul)ordinLvte offlco located 
OoliiI as 11011 	oi: ts ide Delhi, recrulti.ien t to whi cli fai.J.o witin the purvie of 1. i.&3 o.•'i ;31Ofl. The :informaion collected 

:3110 	that in n.borc1.jnal;o o:if ico 	(L].r3o 1 () of tho wtcanc:'Mn :1 ri Ui e rado of C].crlc/LoI?cr 1)ivi.i ion Cior 	are rei orved for 
rulariy appointee. ;nd educ.tionai!y qualified Group D (ClaGs 

	

}•H 	1V) Staff who have ror.dercd cervice of fIve years or more, er 
in the caic ofrijnistrics an their attached. officco 

2, 	In accorr'ap.c with tix nrovisi 	fthoj.mjioo. nmerit ion ccl. H c- u o lut ion, •t his Co mi.i s' 	 r o1.p 1' jiôts in. the 	.bordimiteji' the (ovorrimcn -t of Inch. 
ituated in Delhi and out3lde Delhi The Co1'PuisJofl hac already cjded to nnice rccrujtent to vacancie inlie postI ,of Lower 

P.T.O. 

\\ 	
4? 

tM.t. 
- f'q~jj  (Es??) 

4 	 .• 

- 	 - - 	 •.L '- 
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OS 

~~Divi s ,-Lon Clerks 	in 	L he •ubordnate offices 	Lls0 ç' 	Liie 	bii;n 	of 
the Clerks 	grade E ai'inatiop to  be  hold oy it from the year 
1 977 	onwards, 	

\000 

This 	Co 	riision 	'Lso 	holds 	LVI fl' 	y0 11 111 	eOHpotJlJv( 
atjon 	for 	roru i..F.ici'I. •I;o 	1 O 	'I .cmicios 	in 	the 	pc 	of 

.Lowor Divijon Clerics 	in the C(z tral SQcretar'ia' 'Ulerioi.i. 
Service, 	Arned Forces 1 eadTO'),Iarters Clerical Sorvi.cc, 	Grutc 	/f 
of Indian Foreign 	orvice 	oto., rcsorvod £ci roguJ.aly 
appointed Group D Staff. A copy of the Notice, Eu1es, 	etc 
relating to the cxarination to be heJIl in 1977 (on 277) i 
czicloscd for information. Ti10 Cojirnssio.n.h.c dcjdhiL 
similar vcncaes in 	 the Government 
of India shoi 	1bo_filled on the ba is ofhis examination 
and eligible GFth D etaploreo 	of tic subordinate offic(?'3 in 
%i bi ch there are vaddrc5 	 he 
al 1oicd to aiãi 	iri1 	xaiInctmrrrrrconpeteforvacan ci. es 
in 	tli6ijr orñ.... 	 olfico:only. V 

The 	ocLone 	of 	lii-.- 	 ii  
\ivc ii 	111 tho Ap , ) cndixo 	the 	cncloscd 	copy of 	Rules 	rc.I 	I 

to it) 	is enclosed herewith. 	The conditions of eligibility 
of 	tho 	enuloyeeS 	Of 	cuhoi-('1n7'te offices 	to i;slce the oxaninrtt:i.on 
will be as follows 

(j) 	Thero 	ira vacnncies of Lower Division Cleric 
roe 6:-ved 	for 	Group - IJ 	Sttf.0 	in 	t hç? 	uborr in:i I;( 
oCiko 	ill 	 the 	 I.'j 	worId.n,'; 	 0 

(ii) 	The einp loy20 has 	ren(lorod 	on 	1 ot Jn.nuaiy , 	1 977 
not 	]_955 	t:li 	i 	5 	::ae 	of 	;'p.yoc1 	and .eoni;iyiioi's 

rvice 	', 	t 	I.,roqv 1) 	(Civ' 	J) 	crnplo 'oc 	or 	in 
'ôff±ce ny•li1•. hor 'zrado in 	the su ls)Orclinato 	in which 

• ho is eriployed, 	or p.rtly in that office and partly 
0 	 -iP-&Gme o thor snhordjnaj;c office/F.linistry/Attn.choi 

• 	
0 oi'iice. 

(111) 	The 	ipio3oe s ioul 	not ho iiorc than 45 years of are 
on 1st 	Jruw.ary, 	1977 La, 	he nus -t not have boon born... 
earlier t; han the 	2nrl 1Jr.nu ary , 	1 932,  	 • 

This age linit is rela:able upto a i 	<inth1 of 5 years jf 
a candidate belongs to a SchelulcdCaeto or a SchacIui 	i1Trbo. 

0 
( iv) 	lie should have pan sod 	the M:ttr :i.c'i lat ion 

Examjnr,I; ion 	of 	L 	reco(nin e1 	'u:d/l.Jrii ver'i LI;y 
or 	an 	eq uiva.lunt 	",x:Lnhifln.t ion. 

All the Tunis tries /D apLr t 	s of the (' o 'vernrnont of 
India are rqtested to hri.n the above dlecisthQn to tiio not:i.eo 

:1 	of the subordinate of:1' icos up(er hmri aiui to ask them to end 
t;c this Comnis ion lirc-ctly ripli .ti.c'nr of such of 1;hcJ. r 
uoloyeos as arc Oli j- il , lo for rtppoiuiti,un j; to )5 I; of  

in their respective s uborihntta cffices, fuifi]. the co& i 
a eôif led in p.ra 4 ;*'vo ani d.sh to .ijp car i  n the exanin-
'ition. The aDplicati ons she nl(i oc sub;i. tai h' csch canrl 1J,ni;e 

'N 

• _.• •..O__,OAr_O_•O•• •t 

0 	

•• 



• •• 	 ________ 

4) 

- 	2.. - 

9LJ.RAI0 TO WI SjGD{ECiW]JJATE 

I hereby declare that pai'Uculars furiishoc1 by mc above. 
tru, complete, and correct to the liot of my 1cnowicclo 
1)01 laf, 

Sinn.turo of canclidato. 

TO BB FILLED BY THE HEAD OF DEl> ARTI4ENT OF 
THE OF1ICE 1HERB THE CPNDIDATE IS SERVING 

Certified that :- 

(1) t 	ontrios iro by the candidate in cdlumn (1 to C) 
havo been vorjfjo rith reference to his/her service 
records and are corret. 

(il) It has been verifixi fron his/her service records 
that lie/she be]on3 to 	 car3tc/ 
trio whjch is rocc,n1ood as a $chodulod Oaeto/ 
Tribe In - 	 State/Union Territory, 
in ruiich ho and/or his ftrü1J ordintrily resides. 

'(iii) that Shri 	a permanent/quasi- 
permanent  
(Group D/Class 17; • pioyeo) of this office, is 

• oliible for bein appo1ritd as Loircr Division 
0 lork accorijng to tho, recruitrnt rules of this 
o .ffico and for utìicli vacancies exist in this office. 
There ar no circunstancos rendering him/her unsuit- 
able or apoint1it as a Lowôr Diis ion cleric in 
this office. 

3inature 	
- 

• I R o 
 

Designation_____  
Dat  	 Deptt./Off icc  

:(j5 Qfld'.orSeuent should be tigno by the J'Icad of Departr.i(.'nt/ 
Office). 

hindra) 

Oli

•  

Q1.P 

Cflcj. (Estt) 
Cuso 	Cnt 

SbiItor Q  

- • - 	 - 	 •••,.- 	 - 	 - 	 • 	 •-•.• 	 r1- 



N:ii.ie of tho 	candiclatc 
(in capital letters) 

31!
the  

?ostal AthireSs 	at 	'yi:.iCh  

coi\Y.UfliCt 	sbol 	be 	cnt 

to t 	ô'afl(iidato (in capital 

letters) 

Exact date of birth (in 

Chr is t ian flra) 

Name and •addrO 	
of Office 

where workir 

±o you 	nor.b er oi 
S chc duloci C ts to? 
SchC('Ui0 	Tribe? 

jnSe 	'Yes 	or 	'No' 

• 	(6) 	(i) 	Father's 	riaiO 
1:1usban 	's 	nrtr3e 	(in 	cao 

0 	 ladY 	cnidat0). 

 1.1 

(7) 	Educati 	
q1!aU.fi° 

• 	 (8) 	Fror 	what c'ato have you 

'1 	 1)0 en 	l0Y 	ciot j UOl)S ly 

H 	 a 	a roür 
Group D Ot•ipl3Y0 

(9) 	
State the lan(Uao (Tdi or 

• 	
Enii3h) 	in 1. 

.11) iCh yoU wjsh 

to an3 	the ppO: 	on 

H 	1 	;j'{short 	s.rY 

t I 	ii) 	
General kno,LeE° 

VA 	 Goocrpl1y of Indi 

rft J  
000  

1• 

p ,TO. 

I 

PLICiTI0N FOU1 TO 	
.FILLiD Y. ODIDATS 

Eili?LOYED IN 3ron:)TFtTL 0FF1CLS.___-_. 

i:,AA!IQT)l1 For 

: 

hotO(Tc1Ph of tho 
c\uIciidab0 to bo p6.i:iti"i 

r. 

- - 

:.:.I 



I rH 

u . 

• 	'1' 

I ..t. CPtP.be  
Mmtnis 	• Off (Eu) 

Custon,3 Cen1r4IExCj 
•$hdton 

3 — 

in tho athë profr. Tho cadict 
	hoUld be reqUr0cl to 

Lo lone copy of iS 
hotOL'rPh on his application 

fl the 

opaCo ' 	vid& Co the purpOSO and hol 	
atth 	one more 

copy of it Ith the app11C 	
on. Tho ppiicat ion 10u1d ho 

also duly endorsed bythO, cad of the 
SUbOdit° off ieo wi 

per thoform0.f 	
the application 

prOOrma If tro i3 no vacaflCy,r050b0d 
for Group D Stif 

,• 	
in any s1bor natp 0ffiOO, the 	IV wplOY°06  o that; of,iCO 

iill not be 0i.hl0 
to ppoar in the eminafbfl and thrtt 

off icc shoUld not forac1 thö applicatbofl f any o its 
Grout D etloyeOS. No fc will be c.rCd for thi eXar1iflatb0 

---- - 	,.. 

: 	6. 	
It js 'requested that the 

appliCat0i 
(on plaih 

paper) 0f-the cnplo° of the subordinate 0ff 
iCOn (as in the 

attached profor) uay be 
SOIt to this CofllSSi0fl as oaclY 

•1 	
as possibic so as to reCh the 

.CornDiSSiOfl 
If no 5h vcpliCati0n is reco1V from any 

bordiflat0 offiCe by tat date, it ±1l be presUi0d that 

thoro 	no C1OY00$ 
in that subordinate' 0ffjcc who o' 

ljjbl0 or wjllifl 
to take the e):afliflatb0i 

a 



M 

1: 

1u 
" S 

Is 
• 	• 

• 1 

11i 

* 

•• 	

- 	4 	- 	 • 	 . 5 

7.It is thrthor requested that the subordifl° offiQe. 

ray also be informed tht rhile5fOfl rdin the ppiici0. 

a asked for above, they raay also furnish the follOiiflL 
inormati-Ofl to this Oo 4ios1un:- 

T0 	number of vtc.ric ics in the 1çracle of Lower 

I)ivii.Ofl 
C1ork in ho suhordiflcvtc officc to be 

filled on the results of t he oXaiinfttlO and bow 
ry of ter.i are •rscrvod for () Scheduled Caste h 	

s 

and (b) Schedu 'Led. Tribes. 

A copy of the on1r.rnniC.Ttti0fl sent to the subrdiflat0 
off.ceS in this regard nay kindly o forwadGd to this 
CornnIiSSiOlI. 

8 	
he receipt of this letter nay indly ho acknoWiC 

-:oOo:- 

• 	 - 	 S 



••. Nr 

To 

- 

c.) 

No. i\dmn. 1 (16)74 85 / 2805  
Office of the Chief Controller of ACCOUfltS 

1'ew• 1)elhi, the 

Colliectorate  
• 	.•. 

ri 

Sub.: .iiepartmeiital examination for promotiOn 
from Group D to 11)08 (M atricU-late with 

- 5 years service) and Group tD ,  to LDCS 	S  

(with 7 yeS sevice) 	 . 	 S  

Sir, 

In continUat.0fl of this office letter 

nos.Admfll(16)83_84/13?7 dated 23-8-3 and 
Admn.1(16)83_84/1364 dated 22-8-83 (coy enclosed) 

in connection with holding of ]Jepartmental 
eoiinati0fl mentioned bove in terms of Rule 5(1)(a) 

of Central Civil ACOUflt6 

Group C, 1ThcrUiGme1t i16s1970, it 1'aS now been 

decidCd by the Controller General of Accounts to 
hold these exnmitfl8 sometimes jntho month 

of FebruarY, 1985. Copies of yl1abU6 of tie 
1thoUgh 

ox0ninati0n for both thOuC cjtugOries,  

already sent i ongwith the forCSaid letters, 	
O 

.tin sent herewith. 

It is, th)ref ore, requested that 
ho 

pfiiil'X5 
of thu eligible Group 1) candidates 

tho have complet0d 5 years (Iviatric 
	tcs) and 

7 yuaro (othOrs) as on 30.9.84 	
are il1ing 

to apOar in the eXrifl ion may pleas° be 

fuXfljshcd in the format for both thooc cr,tegOri, 
h this 0fficc on latOSt 

enclosed sos to reac  

by 
1_11-1984. If no candid'.t i 

w illing to 

appof.r in the rbOVC CXifl 
n nil report 

mf.y pla5 
be cent immediat -Y. 

.\ 	11 

1: 
H 

I; 

14 I, 

I 

( 

. •\ 

'i:!:ue4 tI 

iQ. t. Ccst,rty) 

	

fldmin 	C'tc, (Estt). 

	

Cus'o 	. C 
Shtor 
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I• .  

I.  

': 
• 

I 	i 1i 

! 	}i 

C. 

\; 

xpI.t 	
- 	 .- - 

' 7 .  

-- 

Tho Oxi-' ct dn'to md venue of OXfljflatjon 
will be intirntjdLp 	

jf 
r on. / 

Yours f1.ithfully, 

Enc: As above 	 (P.K. Vadher) 	'--.-_ 
Accoimts 0fficr (Admn) 

COpy forwaed to Pay & ACCOUfltOfficer.O 
	

xcise/ 
Custo15 Collectorate 	

for inforinatjo and flarly neceesary action. 

The Controller General of Jtccàunt8 
with reference to his letter io. 

A.34012/643/83/!0)6 11.10.1984 	The requisite information will b1 sent a soon as 'it is received from our feld unjt8 

ACCOUfltS Offloer(Acjmn) 

It 

.. 

1> 
t . t 

-r EU 



NoAmn/1(16) /83-84/ \ 
OFFICE OF THE CHIEF COIJTROLLER OF ACCOUNTS 

CENTRAL BOA1D OF EXO ISE & CUSTOMS J 	
ç,R• BUILDINNEWDE1l 0002 . 

• 	 : 

To H. 	
The Assistt Collector (Hqrs), 
Collectorate of Central Excise/Customs 	

) 

Sub: Promotion of Group tD 1  staff to fill up of 5% vaccjeg in the grade of L.D.C. - Deptrnentai 
competitive exarnintjon for. 
- 

1. 	
Sir, 

...................It has been decided by the Controller General of L 
Some Accounts to hold noxt Departmental Competitive 

examinatjonL ti0 141n terms of Rule (1)(a)of C.C.AS (Group C) Recruitment 
1983 Rule for promotion as clerks of Matriculate or equia1en 

Group B employees who were transferred from IA & AD/Ex Cr L11 	ç: 	
& A0 and have completed 5 years service an on 1 .4.1933. Tho Syllab  
enclosed. 	preocribd for tho examination is also 

. 

	

	
It is, therefore, requested that the particulao of . 

the eligible Group 'Dt candidates of your Pay and Aôcounts Unit who are Willing to appear in the examination may 
please be furnished in the foat enclosed so as to reach • 

	

	
this office latest by 25.8.83. If no candidate is willg 
to appear in the above examina 
be sent l diate1y. 	 tIon a nil report may please 

The exact date and venue of exninatjon will b intimated later on. •1 
j• 	

hfully a Yours fit, l 	

( 

(p .jc .VADJI1 

&cl: As above. 	
Accounts Offiø( Admn) 

, 	 • 	

• 	F 

!, 	 Copy forwarded t 4 	
Py and Accounts Officer, Collectorte of dentrai 

EYCiO/ I1 	 for ihforrna tio tij 	1: 	
. 

Accounp Officer( Admn) 

Uthay/ 
20.8.83 	 • 

dmIr. 	 (E$fl) 

• 	
- - 4 



O.6mIr.. 	- 	iEstt) 

I- 

• 	Appendix 

SYLJAJ3US. FOR THE EXAINATI0N 

There will be two papers, one on General English and 
Short essay and the other on General Knowledge. 

I. 	General English and Short.Essay 
Short Essay - An essay to be written on one of 

several speciic subjects. 

Ge4eral English - Candidates will be tested in' the 
following:... t 

(1 	Drafting 
(ij 	Precis WritIng 

(14..1. 	applied Grammar, 	and 
(iv 	Elementary tabulation (to te,st candidate's ability 

in-the -art of compiling, arranging and representing 
data in a tabular form). 

II. 	General Knowledge including Geography of IndL. 

•Knowledge of current events and of such matters of 
every day observation and experience in tbefr scientific 
aspects as may be expected of an educated person who has 
not made a special study of any scientific subject. 	The 
paper will include questions on Geograph 	of India. : 

III. The time, allowed and the maximum marks for each - 
subject will be as follows:- 

------------------------------ -------------- 
Paper 	S b 	 Maximum 	Time U 	ec No. 	 Marks 	Aliowe 

- 
 
-- -- - - - - - - - - - - - - - 

	
- - - --- - 

 

---- 

I 	General English & Short 
• 	Essay 	 ..• 

Short Essay 	 ido 	200 	3 hours 
Gnera1 English 	100 

II 	General knowledge 
including Geography 	100 	 2 hours 
of India 

.---- - 

The candidates are allowed the opt4Qn, to answer item 
?a) * of Paper I or Paper II or both eithex' in Hindi (in 
Devnagri Script) or in English. 	Item (b) of 	aer I must 
be answered in Bnglish by all candidates. 

Note • 	1 	The option for paper II will be for the complete 
paper and not for different questions in it. 

....2/- 

I 

flqt 
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'i. 
1 
ii 

• 

'I 

[L 

.. ..... 

V\I 

'. V 	 • • 	. 	 . .. 	(._ 	. 	.. 
oto 2: CandidateS desirotid 	oxorctiñg tho option to 
inSwer the aforesaid papers of the examination in HunCh J. 
in Devnagri script). should indicate their intention to 
Lo so, clearly. Otherwise, it ehould be presumed that they 
irnild answer the papers in.'iglish. . 

dote 3: The option once exercised will be final and no 
oquest,for change of option will ordinarily be entnrtaifled.. 

ote 4: No credit will be given for answer written in a 
Language other than the one opted by the candidate. 

. 	Candidates must write the papers in their own hand. 
In no cIrcumstances will they be allowed the help of a 
scribe to write down answers for them. 	 , , 0 

. 	The Commission hs discretion to fix qualifying mi.rks 	V 
in any or all subjects of the examinati9fl. 	,. 	.. 

Marks will not be allotted for more superficial- 
 

knowledge.  

beduction upto 5 per cent of the mximnuifl thrkO. will . 

be  made for illegible handwrittiflg. 

Credit will be given for orderly, offcci4iVO and oxact 
expressions, combined with due e.conomy of worciP in all 
subjects of the examination. 	 . 

Uthay/ 
22.8.83 
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/ L \ P R 0 F 0 R I1 

tu ry/Le'ca.rtent of 	• 	• • 

- 

LIst 
cx. 

pf Gr.-'D 	stff working 
CP& Aol who have 

in the departmentjse 	Accounts fice (trans±erred fom IA & AD/ 
service 

pased 
ason 1.4-33. 

I'Iatricu1ation or equivalent examination and Completed 5 years cf 

.3 	1 
Nd. 

-. 	Name, 	.-Qualifiation 	P'esent post 	Date Date -of 	Whether 	Centre at- 
& Statjo 	of contin- S.C/S.T. 	which the 
where wc.king 	Birth ous 

service 
. 	 candid- e 

desire 	to 
. 	' 

in the appear in the • . 	. grade- . 	examination- 
_1 

————— — 
	

—————————— —— 

. 	 I  

p 	 pap 
Remarks 

Short Essay : Genera Knowledge .  

— 	() 	
lnggpyof India --

10 	 — 

— — -- —-—————- 

C ?fltr dl Excsso 

- --'-- - — .- 	 --. ------ .
;. 	 •-. 	-- --- - 	 - 

	

- 	
- 

• •. 	 -. 	
- 	 ____________ 
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